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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 29 OF 2022 (WZ)

Shashikant Vitthal Kamble ' .... Applicant
Versus

Ministry of Environment and Forest

& Climate Change and Ors, .... Respondents

AFFIDAVIT IN REPLY FOR AND ON BEHALF OF
MAHARASHTRA POLLUTION CONTROL BOARD i.e.

I, Nitin Shinde, aged about 57 years, occupation — Service,
the Sub-Regional Officer of the Maharashtra Pollution Control
Board at Pune-I, having office address at 2™ F loor, Jog Centre,
Wakdewadi, Pune — 411003, do hereby state on solemn affirmation
as under —

(1)  Thave perused the papers and proceedings in the above matter.
I .am conversant with the facts of the case and am able to
depose the same. I am filing this affidavit in compliance of

the Order dated 3/5/2023 passed by this Hon’ble Tribunal.
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(2) I say and submit that the present Application is filed by the
Applicant alleging that the construction of residential &
commercial project named “Isle Royal” located at Sr. no. 24,
Village: Bavdhan, Taluka: Mulshi, Dist: Pune by Respondent
No.15 - M/s Gera Developments Pvt. Ltd. is carried out
without obtaining Environmental Clearances and by violation

of Environmental Norms.

(3) Isay and submit that the Respondent no. 15-PP has obtained
Environment Clearances from the State Environment Impact
Assessment Authority (SEIAA) for the abovementioned
construction project, the details are as under:-

i.  21/10/2011 - for Total Plot Area 54,900 sq.mtr. for
Total Built-up Area 25,109.03 sq.mtr.
ii.  15/05/2014 - for Total Plot Area 54,900 sq.mtr. for
Total Built-up Area 25,769.49 sq.mtr.
iii.  28/06/2016 - for Total Plot Area 54,900 sq.mtr. for
Total Built-up Area 51,292.63 sq.mitr.
iv.  02/02/2017 - for Total Plot Area 54,062.08 sq.mtr. for
proposed Total Built-up Area 54,605.43 sq.mtr.

Copies of the above Environment Clearances are collectively

el > /\attached and annexed as an Annexure L

- e w " ;Nu ] say and submit that the Respondent - Maharashtra
SR AN A
/ ""f od r‘;,;f,g vi ,Pollutlon Control Board (MPCB) has granted Consent to
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Establish for the abovementioned construction project, the
details are as under:-

i.  03/02/2012- for Total Plot Area 54,900 sq.mtr. for
Total Built-up Area 25,109.03 sq.mtr. (same is valid
upto commissioning of the project or 5 years
whichever is earlier) with reference to Environment
Clearance dated 21/10/2011. It has been observed that
the Respondent No. 15-PP has not obtained Consent to
Establish as per the amended Environment Clearance
dated 15/05/2014 for Total Built-up Area of 25,769.49
sq.mtr. for Total Plot Area 54,900 Sq.mtr.

ii.  24/04/2017 - Thereafter the Respondent No.15-PP had
obtained Consent to Establish for revalidation with
expansion for Total Plot Area 54,900 sq.mtr. for Total
Built-up Area 51,292.63 sq.mitr. (same is valid upto

commissioning of the project or 5 years whichever is
earlier) with reference to Environment Clearance dated
28/06/2016.
iii. Further Respondent No.15-PP had obtained
amendment of Consent to Establish for revalidation
with expansion on 31/03/2018 for Total Plot Area
54,062.28 sq.mtr. for Total Built-up Area 37720.43
sq.mtr. (same is valid upto commissioning of the

project or 5 years whichever is earlier) with reference
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to Environment Clearance dated 28/06/2016 and
02/02/2017.
Copies of the above mentioned Consent to Establish are

collectively attached and annexed as an Annexure II.

5) I say and submit that the Respondent-MPCB has granted
Consent to Operate to the abovementioned construction
project, the details are as under :-

i.  Consent to Operate part dated 15/05/2017, which was
valid upto 31/01/2018. Consent to Operate 1% Part
renewed on 17/05/2019, which was valid upto
31/12/2019 for Total Plot Area 54,900 sq.mtr. for Total
Built-up Area 25,769.49 sq.mtr.

ii.  Thereafter Consent to Operate dated 26/02/2020,
which was valid upto 30/08/2020. The same was
renewed on 31/05/2021, which was valid upto
30/08/2022 for Total Plot Area 54,062.08 sq.mtr. for
Total Built-up Area 54,605.43 Sq.mtr.

iii.  Further the Consent to Operate renewed as Consent to
Operate (Part-I) dated 14/06/2023, which is valid upto
30/08/2024 for Total Plot Area 54,062.08 sq.mtr. for
Total Built-up Area 51,512.58 sq.mtr.

,'//‘/,/‘ T4 Copies of the above Consent to Operate are collectively

4 : : g::';‘f}’* \ attached and annexed as an Annexure III.

/ \

N. WaKHARE ,
FUNE CITY '
MrARASHY & a i

3
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6) I say and submit that this Hon’ble NGT order dated
05/04/2022 has constituted joint committee consisting of
State Environment Impact Assessment Authority (SEIAA);
Mabharashtra; The Central Pollution Control Board (CPCB) &
The Maharashtra Pollution Contro] Board (MPCB) and said
Joint Committee has submitted a Joint Committee Report
dated 02/05/2023 and same has been taken on record by this
Hon’ble NGT.

Solemnly affirmed on thi€. 1. AUG. 2023 of August, 2023 at

Pune.
I know the affiant For and on behalf of Maharashtra
Pollution Control Board i.e.
Respondent Nos.8 & 9.
~J 'Lﬂa o\1gIL|R3
ADVOCATE (Nitin Shinde)
Sub-Regional Officer,
MPCB, Pune-I
BEFORE ME
. N M///,___..’ /’/
MANGAL €

ADVOC

, AK
TES ARY
GOVERNM OF INDIA

s
0 1 AUG 2023




566 A
Goverament of Mabarashua

File Noo SEAC- 201PCR.SOVTC3
Environmeni department,

Room No. 217, 27 floor,

Mantralaya Apaexe,

Mupmhai 400 032

Date: 21 October. 201 1

Fas,

as, Gera Development v, Lid,

ik Ciers Plaza, Boat Club Road. Pune — 411 001
tetephone No. ; (26 - 2612 3380/81

Lanail mildgeran

Subject: - Residential project “Iste Royal™ at Bavdhan, Taluka Munshi, District Punc by
Mis Gera Development Pvit. Ltd. - Environmental clearance rega reding,

i,

Chis has referense to your communication dated 27 Ociober. 2010 on the abeve
mentioned subject. The proposal was considered as per the EIA Notification - 2006, by the Stk
fevel bxpert Appraisal Committee. Maharashtra in its 47 meeting and decided 1o recomimend
the project for prior environmental clesrance to SEIAA. Information submitted by vou e been
considered by State Level Environment Impact Assessment Autherity i its 397 Meeting held on
137137 September, 2004,

b [t i« noted that the proposal is for grant of Environmental Clearance for Residential projedt
“tade Roval” @t Bavdhan, Taluka Munshic District Pane by Mis Gera Developraent Py fd
SEAC considered the project under sereening categery 8 (a1 as per EIA Nawfication 26

Bricf laformation of the project is summarized as below-
Name of the Project 1 Vlsie Royale™ Residential project

nocse T

!"’r;;jv;é; Proponent 1 MY Gera Dey ei::spgﬁeﬁi'?in L ;
Pocation  of  the @ | S.No. 24, Bavdhan, Tal, Mulshi, Dist. Puse. State- Maharashiza,
Cproject -
Fype of P're Construction Project »
Plot Aren Total piviu‘ 4,900 sq. m.
o Net plotarea: 46479sqm.
proposed Totul built | - FSI12,341.19 Sqmt.
Cup ared - Non FSI: 12767.84 Sqmt, :
T Total Construction Built-up Arei- 2340503 squmt
Estimated cost of the | Rs. 32 Cr.
- project :
CNo.of Buildings Details No. of Floars No. of
’ _ Tenements
Semi D Units Lower Ground ~CGround = 2 3 Nos,
Upper Floor + Terrace
Rowy House Lower Ground « Ground + | P8 N,
floor + Terrace !

-1~
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Tower | | Basement + Stilt 4 12 Upper 12 Nos.,
Floors
Other Units Ground +1 Floor 7 Nos,

C Witer Requirement:

Fresh Water 1 63 m'/day: Source 1 PMC
Recycled Water © 35 m'/day
e Flushing 15 m'day
Gardening : 41 m'iday
Swimming pool makeup : 14 miday
Fire fighting - 03 miday

.« & &

o Sewage Generation: 39 m'iday
o Capacity of STP: 45 m'/day (SAFF technology)

o The treawed sewage will be used for flushing and pardesiog
— ) © | purposes. Excess treated sewage will be dramned jo sewer Hoe
Ram water 15 Nos. of percolation pits are provided.
 Harvestiag: [
- Storm water » Natural water drainage pattern: Slighthy contoured land .\Miugimg
| drainage form 106.3 to 78.61 Sec.
: o Size of SWD ;1000 mm X 730 mm Storm water draim with the i
! . ' stope of 1:200 Such (1 Nos. of discharge points
| Solid Waste Operation Phase K
- Generation: e Dry quantity =~ 45 kg/day
: e Wet quantity 1« 106 kg/day :
o STP Sludge : 6 kg/day !
Disposal :
'« Construction debris shall be used for back fitling and leveling
of the plot and remaining will be disposed to authorized sites. ﬁ
o Top soil shall be preserved and reused with in the site for %
landscaping.
e Wet garbage will be treated in a Vermi Composting.
k o Dry garbage will be handed over to authorized recyelers of
i PMC.
e Dried studge from STP will be used as manure. -
which is generated due 1o usage of DG sets shall be
d subsequently given to the authorized hazardov:
. . ement agoncies recognized by MPCH.
" Green Belt 350 5q. m, Total 381 nos. of trees will be planted. |
: Development - e ’
i Energy: Lo Power Requirement:  Source of power: AMSEDUOT
; e Supply capacity : Connected load © 850.74 kW: Mpsomipm
: ¢ demand ; 425 kW i
( Lo DG oset: 2 nos. of DG sets of 230 KV A capacity é
_ Energy Conservation: |
e All Fluorescent lights (used in common arcas) with Elecsropic |
f ballast in place of Copper chokes & Tube - TS type, in place §
L of T8 type. to reduce the power consumption by [ wattts per |
P lamp. |
! o Capacitor Banks with heavy duly compact gas Bifted |
) i  capacitors & auto’ power factor correction panels 1o be




5. This s to reduce the power losses
tor the average power factor 10 be
-0.95
o Solar lighting system for landscape garden arcas. Street lights,
Solar water heating for the Kitchens

 Trafhe Vehicle Parking Nos. Provided
C Managoment:
Cars 169
Seooters 142
‘ Cyeles 184
’ Total 493
: Construction phase: Capital Cost: Rs. 11.3 {akhs .
fFavironmeatal | Operation Phase
- Muauagement Plan: l'e  Capital Cost Rs. 103.23 Lakhs

-

o O & M Cost: Rs, 20.83 Lakhs

:
o o

3. The proposal has been considered by SEIAA in its 397 meeting & decided 1o aceond

eavirommnental clearance fo the said project under the provisions of Eavironment Impact
Asscssment Notification, 2006 subject to implementation g}f’ the following terms and conditions

{11

{13

{ith)

Liv

i3

(a1l

{wii}

[his environmental clearance is issued subject to land use verification. Local
authority / planning authority chould ensure this with requost © Rules. Regulations,
Netifications. Government  Resolutions,  Circulars, - etc. issped i amy. This
environmental clearance issued with respect o the environmental consideration and it
does not mean that State Level Impact Assessment Authority (SELAA) approved the
proposed land use. :

Ihe height, Construction built up arca of proposed construction shatl be i accordance
with the existing FSUFAR norms of the urban focal body & it should emure the same
along with survey number before approving lavout plan & betore according
commencement certificate o proposed work. Plan Approving Authority should atso
onsure the zoning permissibility for the proposed project as per the approved
development plan of the area,

“Consent Tor Establishment” shall be obtained from Maharashira Pollution Control
Bourd under Alr and Water Act and a copy shall be submitted to the bavironmed
department before start of any construction work at the site.

Al required sanitary and hygienic measures should be i place before startiny
construction activities and to  maintained throughout the consruction phase.

Provision shall be made for the housing of construction fabour within the site with ali

necessary infrastructure and facilities such as fuel for cooking. mobike wilels, mobile
STP, safe drinking water, medical Tiealth care, créche and First Ald Room ele.

Project proponent shafl ensure completion of STP, MSW disposal Tacifity. green bele
development priov W0 occupation of the buildings. No physical occupation o
aloument will be given unless all above said environmental nfrastructone s insttled
and made functional including water requirement in Para 2. Prioe certification from
appropriate authority shall be obined.

Adequate drinking water and sanitary facilities should be provided for construgtion

orkers 4t the site. Provision should be made for mobile toifets. The safe disposal of
wastewater and solid wastes generaied during_thy construction phase should be

i

SRR 5
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fviiiy The sofid waste gencrated should be pr
waste shotld - disposed off to the appro’
reeyclable materia il
(in) Wt garbage should be treated by Organic Waste Converter and treated  waste
tmanure) should be utilized in the existing promises for gurdening. And, no wol
parhage will be disposed outside the premises. Local avthority should ensure this,
Arcangement shall be made that waste water and storm water do not get mised.

Al : cavated d ld be stored for use in-

cted and segreguted. dryfinert solid
< for Jand filling alier recovering

Exd
(N1

(it Additional soil for | generated W

o ithin the sites (to

, " d and
Gireen Belt Development shall be carried out considering CPCB guidetines including
selection of plant species and in consultation with the ucal DFO? Agricultere Dept
(vivi Digpasat of muck during construction phase should ot create any adverse eftiel on
1 A8 sroved sites with the approval

{wiii)

HnE

(a1 9e \' ” o ore iﬁ;-.%vmi o
W : oy @%&WW conta PRI,

must not be allowed 1o conta nate ites for such muterial
must be secured so that they should not

(it Any hazardous waste gen d duris

per applicable rules and norms w

‘Control Board.

ixvii) The diesel gencrator sets o be u:

| v !:w disposed off as
Mahasashira Pollution

se shoulkd be fow sulplw

Protection) Rules prescribed for aw

and mmﬁsﬁwwﬂé&m
vt The diesel required for operating DO sets shall be stored i underground fanks and i
required, clearance from concer authority shalt be taken.
(a7 Yehicles hired for bringing construction material 10 ¢
idition and should have a i
applicable air and noise emission s
peak hours.
(b Ambicnt noise fevels should conform 1o residential standards both during diy wnd
nizhi. Incremental pollution loads on the ambient air and noise quality shontld be
closety monitored during construction phase. Adeguate mMCasures shoyld be made o
reduce ambient air and noise level during construction phase, so as 1o conform o the
stipulated stand «

uld be o goud

shauld conforin o

 material in the construction as
Ash Notification of S¢ nber 1999 and amended as on 27th August, 2005
bhove condition is applicable only if the project site s tocated within the 100K
af Thermal Power Stations),
txani) Ready mised conerete must be used in building construction. 7 ? 2
{xaiv) The approval of competent authority shall be obtained for structural safety ol thwe
buildings due to any possible carthquake, adequacy of fire fighting equipments vic, i
per National Building Code including measures from lighting.
ixxvi Storm water control and its re-use as per COWB and BIS standards for various
applications,
ionhy Witter-demand during construction should be reduced by use of pre-mined conerelc

curing agents and other best practices referred.

{anit}
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(axvii T ground water level and its quatity should be ronitored regularty i consuliation
with Ground Water Authority.

(owviiiy The instatiation of the Sewage Treatment Plant {STP) should be certified by an
independent expert and a report in this regard should be submitied to the Ministn
before the project is commissioned for operation. Treated effluent emanating from
STP shall be recycled/refused to the maximum extent possible. Treatment of 100%
oray water by decentralized treatment should be done, Discharge of unused treated
Affluent shall conform to the nomms and standards of the Maharashtea Pollution
Control Bourd. Necessary measures should be made tv mitigate the odour problem
from STP.

(xxixt Local body should ensure that no occupation cerification is issued prior ke operatian
ol STPMSW sile ele. with due permission of MPCB.

isxa) Permission to draw ground water shall be oblained from the compeicnt Authorily

ixaxiy Separation of geay and black water should be done by the use of dual phanbing e
for separation of gray and black water.

(saadis Fixtures for showers, toilet flushing and drinking should be of tow flow cither by e
of aerators or pressure reducing devices or sensor based control.

(xaxiitise of glass may be reduced up to 40% to reduce the clectricity vonsumption and
toad on air conditioning. [f necessary, use high quality double glass with speciai
reflective coating in windows.

(xxxiviRoal should meet prescriptive requirement as per Eocrgy Conservation Buildmg
Code by using appropriate thermal insulation material to fulfitl requirement

(nany) Pnergy conservation measures like installation of CFls “ThLs for the fighting the
arcas outside the building should be integral part of the project design and should e
in place before praject commissioning. Use CFLs and THLs should be properiy
collected and disposed offfsent for recycling as per the prevailing guidelines/ruies of
tre regulatory authority to avoid mercury contamination, Usc of solar pancis may be
done to the extent possible fike instatling solar street lights, common solar water
heaters system. Project proponent shauld install, after checking feasibibity, solar plis
hvbrid non conventional energy Source as source of energy.

(xsavizDiesel power gencrating sets proposed as source of pack up power for clevators aned
common arca iHlumination during operation phase should be of enclosed type wnd
contorm to rules made under the Environment {Protection) Act, 1086, The height ol
stack of DG seis should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel. The location of the DG osets may e
decided with in consultation with Maharashtra Pollution Control Board.

ixsaviiy Noise should be controlled to ensure that it does not exceed the proseribd
wandards. Duging nighttime the noise levels mesured at the boundany of the buiidiny
<hall be restricted to the permissible levels to comply with the prevalent regulaticus

(xsaviii) Tratlic congestion near the entry and exit points from the roads adjoining i
proposed praject site must be avoided. Parking should be fully ternalized and nv
public space should be utilized.

OosniniOpagae wall should mect prescriptive requirament as per Eacray Comservation
Buitding Code, which is proposed to be mandatory for all air-conditioned spaces
while it is aspirational for non-air-conditioned spaces by use af approprate hermal
insulation material to fulfill requirement

il The building should have adequate distance between them 1o allow movement of
fresh nir and passage of natural light, air and ventilation

(x1)  Regular supervision of the above and other measures Tor monitoring should be
place aft through the construction  phase, so us to avoid disrbance W the
surroundings.

e >




{xlity
{xhiiy
fximy
tudv
{xlvid

{xivit
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Uader 1he provisions of Environment (Protection) Act. 1986, legal action shall be
inttiated against the project propenent if it was found that construction of the projest
has been started without obtaining environmental clearance.
Six monthly monitoring reports should be submitted to the Department and MPCH
A complete set of all the documents submitted to Depansyent skould be fornarded &
the MPCB
In the case of any change(s) in the scope of the project, the praject would reguire 2
trosh appraisal by this Department,
A sepurate environment management cell with qualified staf? skall be set up for
implementation of the stipulated environmental safeguards.
Separate funds shall be allocated for implementation of envirommenat protection
rneasures’EMP along with item-wise breaks-up. These cost shall be incloded as part
ot the project cost. The funds carmarked for the environment protection measures
shall not be diverted for other purposes and year-wise expenditure should reported
the MPCB & this department.

(nbaiiy The project management shall advertise at least in two local acwspapers wadel

ixing

ih

iy

{t)

cireulated in the region eround the project, one of which shall be in the Marathi
tanguage of the local concerned within seven days of issue of this letier, wiorming
that the project has been accorded environmental clearance and copies of clearance
fetter are available with the Maharashtra Pollution Control Board and may afso be
seen at Website at hitp:/envis. maharashtra.gov in.

Project management should submit half yearly compliance reports in respedt of the
stipulated prior environment clearance termé and conditions in bard & <ot copus
the MPCB & this department, on 1™ June & 17 December of each catendar vear.

A copy of the ciearance letter shall be sent by praponent 1o the concernad Munscip]
Corporation and the Tocal NGO, if any, from whom suggestionsrepresentations, if
any. were received while processing the proposal. The clearance fetter shall afso be
put on the website of the Company by the proponent,

The proponent shall upload the status of compliance of the stiputated FC conditions.
metuding results of monitored data on their website and shail update the same
periodically. 1t shall simultancously be sent 1w the Regional Office of MolE, the
respective Zonal Office of CPCB and the SPCB. The criteria potiutant levels namely:
SPM, RSPM. SO, KOx (ambient fevels as well as stack emissions) or eriticad secion
parameters, indicated for the project shall be monitored and displayed at a comeniont
focation near the main gate of the company in the public domain,

The praject proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of Mafif, the
respective Zonat Office of CPCB and the SPCB.

Fhe environmental statement for cach financial vear ending 317 March in FormeV as
is mandated to be submitted by the project propanent te the concerned State Polhation
Control Board as prescribed under the Environment {Protections Rules. (986, as
amended subsequently. shall also be put on the website of the company afong with the
status of compliance of EC conditions and shall alsa be sent to the respective
Regional Offices of MoEF by e-mail.

40 The envirosmental clearance is being issued without prejudice 1o the acton inittated vnde:
P ACt or any court case pending in the court of law and it does not mean that project

6-
7
W
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proponent has not violated any environmental laws in the past and whatever decision
wnder EP Act or of the Honble court will be binding on the project proponent. Henee this
clerance does not give immunity to the project proponent in the case tiled against him if
am or action initiated under EP Act,

In case of submission of false document and non compliance of stipulated conditions,
Anthority! Environment Department will revoke or suspend the Eavironmental Clearance
without any intimation and initiate appropriate legal action under Faovirenmental
Pestection Act, 1986.

The bavironment department reserves the right (0 add any stringent condition or to revoke
the clearance iF conditions stipulated are not implemented to the satisfaction of the
department or for that matter, for any other administrative reason,

Validity of Environment Clearsnce: The environmental clearance sccorded shall be
valid for a period of § years.

In case of any deviation or alteration in the project proposed from those submitted 10 this
department for clearance, a fresh reference should be made 1o the department 1o assess the
adequacy of the condition(s) imposed and 1o incorporate additional environmentl
profection measures required, if any.

he above stipulations would be enforced amongothers under the Waier {Prevention and
Conwral of Pollution} Act, 1974, the Air (Prevention and Control of Pollution j Act, 1981,
the Lnvironment (Protectiony Act, 1986 and rules there under. MHazardows Wasies
(Management and Handling ) Rules, 1989 and its amendments, the public | iabilin
surance Act, 1991 and its amendments.

SApy appeal against this environmental clearance shall lic with the Natienal Green

Fribunal . Van Vigyan Bhawan, Sec- 5, RK. Puram, New Dehli - 110 022, 3 pretesad.
within 60 duys as prescribed under Section 35 of the National Green Teihunal Act, 2010,

{Valsa fNairSingh; -
Secretary, Eavironment
departiment & MS, SEIAA

Copy to:

L Shri. P.MLA Hakeem, IAS (Retd.), Chairman. SEIAA, “Jugny' Kettaram Road,
Calicut- 673 006 Kerla,

i

Shri. Dr. S Devotta, Chainman, SEAC, T2/302 Sky City. Vavagaram - Ambatir
Road, Cheanal - 600 093

3. Additional Secretary, MOEF, “Paryavaran Bhawan' CGO Complen, Lodhi Rowd.
New Dethi - 110510

4. Member Secretary. Maharashtra Pollution Control Board. with request w0 display
copy of the clearance.
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The CCF, Regional Office, Ministry of Environment and Forest {Regional Olfice.
Western Region. Kendriya Paryavaran Bhavan, Link Road No- 3. E-5, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

AFr
Iy

6. Regional Office, MPCB, Pune.
- Cotliector, Pune,
8. Commissioner, Pune Municipal Corporation, Pune.

9. 1A~ Division. Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complen, Lodhi
Road, New Delhi- 110003,

HL Director (TC-13, Dy, Secretary (TC-2), Scientist- 1, Enviroamment DIepariment,

P Select fie (1C-3).
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nnedllie
Government of Maharashtra l "1

SEAC-2010/CR.809/TC-3
Environment department,
Room No. 217, 2" floor,
Mantralaya Annexe,
Mumbai 400 032

Date: 15" May, 2014

To.
M/s. Gera Development Pvt. Ltd.

200, Gera Plaza, Boat Club Road,
Pune- 411 001

Subject: - Amendment in EC received for Residential Project “Isle Royale” At survey No.24,

Bavdhan, Tal. Mulshi, Dist. Pune by M/s Gera Development Pvt.Ltd

Reference- Even number environment clearance letter dated 21% October, 2011

Sir,
This has reference to your communication on the above mentioned subject.

2. It is noted that, the proposal earlier considered by SEAC in its 42" meeting and
recommended to SEIAA. SEIAA in its 39™ meeting decided to accord grant of EC to the
project. Accordingly EC has been issued to the project vide letter no SEAC-
2010/CR.809/TC-3 dated 21 October, 2011. The amendment proposed in the EC letter 1s
considered in the 69" meeting and noted that amendment is due to marginal increase in floor
plate area. Considering the marginal changes and minimal impact on environment SEIAA in

its 69" meeting decided to grant the amendment of EC as below-

Sr.No Details As per EC Revised Remarks
1 Name of the Residential Project | Residential Project No Change
L project
2 Project Proponent M/s. Gera M/s. Gera No change
Development Pvt Development Pvt.
Ltd Ltd
3 Location of the S.No.24, Bavdhan, | S.No.24, Bavdhan, No Change
project Tal. Mulshi, Dist. Tal. Mulshi, Dist
Pune State- Pune, State
Maharashtra Maharashtra.
4 Type of project Construction project Construction project No Change
5 Plot area (sq.mt) 54900.00 54900.00 No Change
SR LA AN
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Net Plot Area
(sq.mt)

46479.00

46479.00

No change

Ground Coverage

(sq.mt)

5992.56

5673.11

Initially there
were 42 villas
proposed
including Semi
D and Row
Houses. Now
no of villas
reduced to 35

Permissible FSI
(sq.mt)

12981.53

12981.53

No change

Proposed FSI
(sq.mt)

12341.19

117729

Proposed FSI
has reduced by
568.29 asthe
no. of Villas has
reduced to 35.
Also we have
now planned a
compact 4 BHK
for Tower.

10

Non FSI(sq.mt)

12767.84

13996.59

Non FSI has
increased by
1228.75 as
Parking demand
is increased due
to big size Flats.

11

Total

Construction Area

(Sq.mts)

25109.03

25769.49

The total
construction area
has increased by
660.46 due to
increase in
Parking
Provision Area.

12

Green belt
development

Area of green belt:
10259.00 Sq.mt

Area On Ground
: 10260 sq.mts
Area On
Podium:
1261sq.mts

There is no
change in
Landscape Area
on Ground, Now
we have added
Green Area on
Podium.

No of Trees : 581

nos.

No of Trees :
581nos

No change
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13 Estimated Cost of Rs. 52 cr. Rs.54 cr. As the
the project construction
area has
increased
estimated cost
of the project
has also
increased.
14 No. of building Deta | No. No. lof D¢ta | Noof | No
ils of tenem)ents ils | floors | of
flrs Ten
Sem | LG+ | 30 eme
iD | G+2 nt Nomenclature
Unit | flrs Semi LG+ has changed.
S D G+1 10 || Semi D units
Row | LG+ | 18 Uhnits changed to
Hou | G+1 Twin! LG+ Twin Villa and
se Villa| G+2 Row Houses to
Tow | G+1 | 07 S flrs 25 Semi D. Also
erl |2 flr Hijgh | B1+B earlier Tower
—ise | 2+LG had duplex and
F+15 now it has 2
floors | 30 || units per floor
15 No of Tenements 67 65 No. of
tenements have
reduced by 2.
16 Parking Parking statement Parking statement | --.
Sr. Nos Sr. Nos
No No
4W | 169 4 W 185
2W 142 2W 220
Cycles| 184 Cycles| 150
Total | 495 Total | 555
17 Water 65 69 Water
requirement requirement
KLD) has increased
due to added
Green Area on
Podium.
18 Sewage 39 38 Sewage
generation- (KLD) generation has
reduced as the
no. of
m tenements have
\\ reduced.
MAN
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19 STP Capacity 45 45 No change
(KLD)
20 Rain water 15 nos. of 15 nos. of No change
harvesting Percolation Pits Percolation Pits
Provided. Provided.
21 Solid waste Biodegradable Biodegradable
generation (in waste- 106 waste- 102 No. of
kg/day) tenements
Non Non have reduced.
Biodegradable Biodegradable
waste- 45 waste- 44
STP sludge- 06 STP sludge- 06
22 Energy Power requirement: | Power Requirement: | Power
850.74 KW 1711 Kw requirement
D.G sets:02 D.G Sets: 02 has increased
due to the
change in
MSEDCL
rules.
Construction Phase:
Capital cost: Rs 11.3 | Capital cost: Rs 11.3 | No change
lacs. lacs.
Operation Phase:
23 Environmental Capital Cost — Rs. Capital Cost —Rs. | No change
Management Plan 103.23 lacs. 103.23 lacs
0& M Cost- Rs. 0& M Cost- Rs.
20.83 lacs/ annually | 20.83 lacs/ annually

Terms and conditions stipulated in even number environment clearance letter dated 21"
October, 2011 remains the same.

N

ol
(%

Principal Secretary,
Environment department &
MS, SEIAA
Copy to:
1. Shri. P.M.A Hakeem, IAS (Retd.), Chairman, SEIAA, ‘Jugnu’ Kottaram Road,
Calicut- 673 006 Kerla.
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2. Shri. Ravi Bhushan Budhiraja, Chairman, SEAC-II, 5-South, Dilwara Apartment,
Cooperage, M.K.Road, Mumbai 400021

3. Additional Secretary, MOEF, ‘Paryavaran Bhawan’ CGO Complex, Lodhi Road,
New Delhi — 110510

4. Member Secretary, Maharashtra Pollution Control Board, with request to display
a copy of the clearance.

5. The CCF, Regional Office, Ministry of Environment and Forest (Regional Office,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-
Shankar Nagar, Bhopal- 462 016). (MP).

6. Regional Office, MPCB, Pune.

7. Collector, Pune

8. Commissioner, Municipal Corporation Pune

9. IA- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

10. Select file (TC-3)
(EC uploaded on |75 } 2014))
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{16
STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

SEAC-III-2015/CR-91/TC-TIT
Environment department
Room No. 217, 2™ floor,
Mantralaya Annsxe,

Mumbai- 400 032.
Date: 28" June, 2016

To, -
M/s. Gera Developers Pvt. Ltd, :

200, Gera Plaza, Boyt Glub Rond.

Pune- 111 001,

Subject:  Environment Clearance for proposed expansion project “Isle Royale” at S.No. 24,
Bavdhan, Tal- Mulshi, Dist.Pune by M/s. Gera Developers Pvt. Ltd.

Sir,

This has reference to your communication on the above mentioned subject, The proposal
was considered as per the FIA Notification - 2006, by the State 1ewal Expert Appraisal
Committee-Ill, Mahareshtra in its 37% meeting and rscommend  {he project for prior
environmental clearance to SEIAA. Information submitted by you has heen considered by State
Level Environment Impact Assessment Authority in its 97 meeting,

2. Ttis noted that the proposal is considered by SEAC-IIT vide: screening category 8(a) B2 as
per EIA Notification 2006,

Brief Information of the project submitted by you is as-

L. | Name of Project “ISLE ROYALE"
S. No. 24, Bavdhan, Taluka Mulshi,
N Nist. Pyme, State Maharashtra
2. | Project Proponent Ms. Sunaina Gera
02026165580
200, Gera Plaza, boat club Road , Pune
3. | Consultant _— M/s. Ultra-Tchg_dEnvironmentaL(.‘onsmtancy & Laboratory
4. | Consultant NABET NABET Certificate Numuer: NABET/EIA/14]7/RA010
Accreditation)
3. | Type of project: Housing Residential (Expansion)
project / Industrial Estate
/SRA scheme / MHADA /
Township or others
6. | Location of the project S. No. 24, Bavdhan, Taluka Mulshi,
Dist. Pune, State Maharashtra
7. | Whether in Corporation / Pune Municipal Corporation.
Municipal / other area
8. | Applicability of the DCR PMC-DCR
9. | IOD/I0A/Concessiondocume | CC - 3353-14 Dated 05.01.2015 from Building
ntoranyotherformofdocument Development Department Zo :
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asapplicable(Clarifyingitsconf
ormitywith local planning
rules & provision)

10. | Note on the initiated work Construction work has been initiated as per EC letter vide
(If applicable) SEAC-2010/CR.809/TC.3 dated-21/10/2011 which was
further amended on 15™ May 2014.
11. | LOI/NOC from MHADA NA
/ Other approvals (If
applicable)
~12. | Total Plot Area (sq. m.) Total Plot Area: 54,900.00 m>
Deductions Deductions  : 10913.96m?
Net Plot area Netplotarea : 43986.04 m>
13. | Permissible FSI (including” 39,337.97 m*
TDR etc.)
14. | Proposed Built-up Area FSI: 25124.25 m* (Existing- 11772 90 m” Proposed-
(FSI & Non-FSI) 13351.35 m?)
: Non FSI : 26168.38 m (Exxsung~]3996.59 m* Proposed-
1217179 m’) ,
Total  : 51292.63 m®
15. | Ground-coverage 8505.70 mz
Percentage (%)
(Note: Percentage of plot not
open to sky)
16. | Estimated cost of the project | INR 107 Cr
17. | No. of building & its 1) Existing Buildings
configuration(s) S—
Building No.of | No.ofFloors | No.of
Type Buildin Flats
gs
Semi Detach | 10 LG+G+l 10
Units Floors
Twin Villa 25 LG+G+2 25
Floors
Tower 1 1 2B+LG+15 30
Floors
Total 36 : 65
| Existing
Existing 1 GF+1 Floor -
Club house
2) Proposed Buildings
Tower 2 1 3P+14 Floors | 14
Tower 3 1 3P+15 Floors | 30
Block A 1 2P+3 Floors 12
Total 3 - 56
Proposed
/\ OTAf Ny Grand Total | 39 121
ed
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18. | Number of tenements and Tenements
shops Existing =65
Proposed=56
Total= 121
19. | Number of expected Existing=325
residents / users Proposed=280
20. | Tenement density per hector | 22 per hector
21. | Height of the building(s) Existing=48.80m (max.)
Proposed=48.80 (max.)
22. | Right of way (Width of 12 m wide external road, nearest fire station Kothrud
the road from the nearest Stand fire station
fire station to the
proposed building(s))
23. | Turning radius for easy access Turning radius for easy access of fire tender movement
of fire terder movement from | from all around the building is 9 m
all around the building
excluding the width for the
plantation
24. | Existing structure(s) Construction work has been initiated as per EC letter vide
SEAC-2010/CR.809/TC.3 dated-21/10/2011
25. | Details of the demolition Not Applicable
with disposal (If applicable) :
26. | Total Water Requirement Residential & Commercial :
Existing:
Dry season:
Source: PMC
» Freshwater: 54 m*/day
¢ Recycied water {Fiushir:;): 27 m'icay
* Recycled water (Gaxdening): 20 m3/day
¢ HVAC Makeup: NA
* Total Fresh water Requirement : 81m*/day
* Excess treated water: 22 m’/day
¢ Swimming Pool: 4 rn3/day (Through tankers)
e Firefighting(Cum): 300 m?
Wet-Season:
* Freshwater: 54 m*/day
* Recycled water(Flushing): 27 m3/day
* Recycled water(Gardening):NIL
¢ HVAC Makeup: NA
¢ Total Fresh water Requirement : 81 m3/day
* Excess treated watet: 37 m*/day
* Swimming Pool: 2.5 m*/day (Through tankers)
» Firefighting (Cum): 300n>
27. | Details about Swimming Pool: | Dimension of Swimming Pool:

Main Pool: 4,65,000lit
Kids Pool: 80,000t
Balancing Tank:50,000lit
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Jaceuzi:50,0001it

Ralancing tank for Taccuzi:2,0001it
Total water Kequirement:

Water requirement for make-up: 4.5cmd

Details of Plant & Machinery used for treatment of
Swimming panl water: Attached list Annexure
Rudgetary alloeatinn (Capital enst and O & M enst)
Capital Cost: Rs. 89lacs

O & M Cost: Rs. 30,0007raonth

28.

Rain Water Harvesting
(RWH)

Residential:

Level of the Ground water table: --

v Bize and 10 UL RWH tank(s) and Quantity : NA
* Location of the RWH tank(s) :- NA

* Size, no of recharge bore well and Quantity:
2mX2m¥ m

Recharging Pit with Bore weli-- 20

Grease cum Delisting chamber- NA -

Surface RWH Units: -NA-

Budgetary allocation (Capital cost and O & M cost)
Capital Cost - Rs.6,08,000-/

O & M cost :- Rs.44,000 /- annum

UGT tanks

Restdental:

Domestic UG tank Curucity: §3m’
Flushing UG tank Capacity: 27m’
Fire UG tank Capneity: 300 m*

30.

Storm water drainage

* Natural water drainage pattern: - Along with internal
roud yide & wy per contour slop of the plat

» Quantity of storm water: - 0.42 m*/sec

Size of SWD :- 60Ymn: iz pipe

31.

Sewage and Waste
water

Residential: -

Sewage generation (CMD): 73.50m’/day

Capacity of STP(CMD): 77 m®

STP technology: MBBR

Budgetary allocation (Capital cost and O & M cost):
¢ Capital Cost: - Rs.14,70,160

* O& Mcost: - Rs. 13,22,300

32.

Solid waste Management

Waste generation in tise pre-Construction and
Construction phase:

» Waste generation: 25kg/day

» Quantity of the top soil to be preserved: 4000 cum

» Disposal of the construction waste debris: This material
shall be used for back filling and leveling of the road

Waste generation in the operation phase
Residential:

¢ Biodegradable waste: 181.5-kg/day
4-
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Non-Biodegradable : 121 kg/day

Hazardous waste: NA

Biomedlcal waste(K g/month)(If applicable): Nil
STP sludge: 12 kg/day

* 4 o o

Mode of Disposal of waste:

*  Dry waste:- Handed over to SWaCH agency
Wet waste: OW(:
E-waste: N.A
Hazardous waste: N, A..
Biomedical waste (Kg/month) (If applicable):
STP sludge: Used as manure

Area Requirement:
Location: -

Total area provided for the storage and treatment of the
solid waste: 4.8 mx 2.0 m

Budgetary allooation
Capital Cost :- Rs. 5.0 Lakh
O & M cost :- Rs.0.80 Lakh/anrium

33. | Green Belt Development
Mandatory RG area: 4648.07 ny? .
Additinnal Green urca: On Podium: 126] m”

* Number & list of trees species to be planted in the ground RG: 581

Quantit
S nog. Common Mamo Dotunivul Nume v
1 Amala Phyllanthus emblica 7
2 Amba/Mango Mmﬁ’era indica 27
3 Cassia javanica Cassia javanica §
4 Cassia fistula Cassia fistula 8
5 Chinch Tamarindus indica 28
6 Chiku/Sapota Achras sapota 10
7 Ficus Panda Ficus Panda . 89
8 Ficus Benjamina Ficus benjamina 63
9 Jambhul/Jamun Syzigium cumminii 20
10 Kadunimb Azadirachta indica 40 .
11 Kadamb Anthocephalus kadamba 30
12 | Naral/Coconut Cocos nucifera 40
Plumeria alba/Chafa
13 White Plumeria alba 54
Plumeria rubra/Chafa
14 . | Red Plumeria rubra 54
15 | Perw/Guava Psidium guajava 10
16 Parijat Nectanthus arbor-tristis 10
17 | Ram phal Annona reticulata 20
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18 Tabebuia T abebuiq rosea 4
19- | Wad Ficus benghalensis 20

» Number&listtreesspeciestobe plantedaround theborderofnallah/steam/ pond (Ifany):
NA
¢ Total existing trees: 140
* Trees to be retained as it is: 108
* Trees to be transplanted at later stage: 32
¢ Trees to be cut at later stage: 00
* Number, Size, Age and Species of trees to be cut, trees to be transplanted:
List of trees to be transplanted

S Common Name Quantity
N
1 Hivar 1
2 Phanasi 9
3 Mahua 4
4 Patang 1
5 Shiras 1
6 Mogari 3
7 Dhaman 5
8 Asana 1
9 Bartondi 1
1 Chilar 5
1 Papadi shiras 1
1 .

Total ‘ 32

* NOC for the tree cutting/ transplantation/ Compensatory plantation, if any: NA a
Budgetary allocation:
Capital Cost- Rs. 56.42 Lakhs
O&M Cost: Rs. 9.03 Lakhs/annum

34. | Energy ' Power Supply:
» Connected Load: 2275.26
Maximum demand: 2027.3kVA

> No of Transformer: 1)Tower T1:1 No 630 kVA

2)Tower T2 & T3:1 No
630kVA &1 No 315kVA
" 3) 1 No 630k VA Existing
Transformer for 18 Nos. Villas + Common load &
Proposed load for Block A
4) 1 No 630k VA Transformer
for 17 Nos Villas +315 kVA as per MSEDCL
requirement.
N (9 ) T > Total DG power consumption :
4 DG back up is provided for All common load
‘p JFire fighting load & 7 kW per flat for Tower

-6-
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1,2,3&Block A & existing 35 No of villas &
common load:
[)Tower 1,2 & 3:Connected load :756.3Kw
Required kVA:682.7KVA
2)Block A: Connected load:111.7kW
Required kVA:100.8kVA
3)35 Nos Villas (Existing): Connected

load:495kW

Required
kVA:446.9kVA -
Common load(Existing): Connected load:92.3
kW :

Required
kVA:833kVA

D.G. Set shall be provided in case of power
failure only
Energy saving measures - - -

* Energy Saving using T5 fixture with Electronic
Ballast Against T8, FTL fixture with Electromagnetic
ballast for all buildings 42.3 %ofsaving

¢ Energy Saving using Automatic Timer
operation Against Manual operation for External &
common Lighting 16.67% of saving

* Saving in losses using High Efficient
Transformer Against Conventional Transformer
14.21% of saving

* Energy Saving using Solar Street Lights 13 %
of saving

* Energy saving using solar for villas & cluh
house is 50.34% of saving.

e Compliance of the ECBC guidelines:(Yes/No)
(If yes then submit compliance in tabular form): Yes
Please.find attached sheet

Budgetary allocation (Capital cost and O&M cost):
Capital Cost: Rs. 135 Lakhs
O & M Cost: Rs. =4 Lakhs/annum

Number and capacity of the DG sets to be used:
1) 1 No 315kVA & 1 No125 kVA DG Set (Existing)for
35 Nos Villas
2) 1 No 100kVA DG Set{Existing) for Club house &
common foad
3)2 Nos 380 kVA DG.zet fur Tower 1,2 &3
4)1 No 100kVA DG Set for Block A
D.G. Set Capacity.shall be provided in case of power
failure only.
* Type of fuel used: HSD

-7-
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35. | Environmental Environmental Management plan Budgetary
Management plan Allocation:
Budgetar, . e
Allo%a tioz During Operation Phase:
Operational
Sr &
Nc; Parameter Setupcost | Maintenance
) Cost (per
year)
1 STP Cost 14.70 13.22
Swimming
2 [ Pool 89.00 3.60
30| pamWater | 6o g0 0.4
arvesting
Environment | MSEFCC
4 ai approved 18.20
{ Monitoring* | laboratory
5 | Gardening 56.42 9.03
6 Solid wastc 5.00 0.80
7 | Enerey 135.00 4.00
Saving
Total 360.92 49.29
36. | Traffic Management o
Parking efficiency statement:
Parking efficiency statement
. Proposed | Required area ' Prupssed Provided
Level rfi?::;it carparking | forproposed | Parking | Equivalent
Cc;r Space nos. pack asper | . Area Car Space
P AW NBCuorms | {Sq.mt) (Sq.mt.)
A B C D E F
Podium 35 220 7700 8819.29 41.46
Basement
(as per EC) 35 16 560 670 41.80
} Stilt 30 19 576 658 34.63
37. | CRZ/RRZ clearance N.A
obtain ,if any
38. | Distance from Protected NA
Areas / Critically Polluted
areas / Eco-sensitive areas
/ inter-State boundaries
Check list for the other necessary approvals
Status of the Name of the | Date of
approval competent | the
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authority

issued
letter

39.

CFQ NQC for the ahove
said building structure(s)

NA

NA

NA

40.

HRC NOC for the above
said building structure(s)
(If applicable)

-

41,

NOC for the above said
building structure(s) from
the Aviation authority (If
applicable)

NA

NA

NA

42,

Consent for the water for
the above said detail(s)

Received

PMC

17.01.201
5

43.

Consent for the drainage
for the above said detail(s)

‘Received

PMC

19.01.201
5

44,

Consent for the electric
supply for the proposed
demand

In process

MSEDCL

45.

Precertification for Green
Building from Indian Green
Building Council and other
recognized

institutes (I applicable)

NA

NA

NA

46,

Court Order (If applicabla)

NA

47.

Solid Waste NOC

In process

-

48

Bio-Medical Waste NOC

NA

e

49

HT line NOC

Received

MSETC

19.12.201
2

3. The proposal has been considered by SEIAA in its 97® meeting & decided to accord
environmental clearance to the said project under the provisions of Environment Impact
Assessment Notification, 2006 subject to implementation of the following terms and
conditions : '

General Conditions for Pre- construction phase:-

@

(i)

This envirorimental clearance is issued subject to"land use verification. Local
authority / planning authority should ensure this with respect to Rules, Regulations,
Notifications, Government Resolutions, Circulars, etc. issued if any.
Judgments/orders issued by Hon’ble High Court, Hon’ble NGT, Hon’ble Supreme
Court regarding DCR provisions, environmental issues applicable in this matter
should be verified, PP should submit exactly the same plans appraised by concern
SEAC and SEIAA. If any discrepancy found in the plans submitted or details
provided in the above para may be reported to environment department. This
environmental clearance issued with respect to the environmental consideration and it
does not mean that State Level Impact Assessment Authority (SETAA) approved the
proposed land use.

E-waste shall be disposed through Authorized vendor as per E-waste (Management

and Handling) Ry
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(iii) Occupation certificate shall be issued to the project by Local Planning Authority only
after ensuring availability of drinking water and connectivity of the sewer line to the
project site.

(iv) This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National
Board for Wild life as if applicable & this environment clearance does not necessarily
implies that Forestry & Wild life clearance granted to the project which will be
considered separately on merit.

(V) PP has o abide by the conditlons stipulated by SEAC & SEIAA.

(vi)  The height, Construction built up arca of proposed conatruction shall be in accordance
with the oxioting FSI/FAR. norme of the urban local body & it should ensure the same
along with survey number before approving layout plan & before uccording
commencement certificate to proposed work. Plan approving authority should also
ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

(vii) "Consent for Establishment" shall be obtained from Maharashtra Pollution Control
Board under Air and Water Act and a copy shall be submitted to the Environment
department before start of any construction work at the site.

(viii) All required sanitary and hygienic measures should be in place before starling
construction activities and to be maintained throughout the construction phase,

General Conditions for Constraction Phase-

3] Provision shall be made for the housing of constructior: !abour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
mobile STP, safe drinking water, medical! h=alth csre. rriche and First Aid Room
ote, ‘

(i) Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal
of wastewater and solid wastes generated during the construction phase should be
ensured.

(iii)  The solid waste generated should be properly collected and segregated. dry/inert
solid waste should be disposed off to the approved sites for land filling after
recovering recyclable material.

(iv)  Disposal of muck during construction nhase should not create any adverse effect on
the neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in zpproved sites with the approval
of competent authority. : R

(v)  Arrangement shall be made that waste water and storm water do not get mixed.

(vi)  All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

(vii)  Additional soil for leveling of the proposed site shall be generated within the sites
(to the extent possible) so that natural drainage system of the area is protected and
improved.
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Green Belt Development shall be carried out considering CPCB guidelines
including selection of plant species and in consultation with the local DFO/
Agriculture Dept.

Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

Construction spoils, including bituminous material and other hazardous materials
must not be allowed to contaminate watercourses and the dumpsites for such
material must be secured so that they should not leach into the ground water.

Any hazardous waste generatcd during construction phase should be disposed off as
pet applivuble 1ules und normy with neeessaty approvals of the Maliarashira
Pollution Control Board.

The diesel gencrator scts to be used duing construction phase should be low
sulphur diesel type and should conform to Environments (Protection) ‘Rules
prescribed for air and noise emission standards.

The dicsel required for operating DG sets shall be stored in underground tanks and
if required, clearance from concern authority shall be taken.

Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
applicable air and noise emission standards and should be operated only during
non-peak hours

Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measnres should be made to
reduce ambhien! air and noise level during construction vhase, 30 a3 to conform to
the stipulated standards by CPCB/MPCB.

Fly ash should be used as building material in the construction as per the provisions
of Fly Ash Motification of Scpteniber 1999 wd aurended as on 27th August, 2003,
(The above condition is applicable only if the project site is located within the
100Km of Thermal Power Stations).

Ready mixed concrete must be used in building construction.

The approval of competent authority shall be obtained for structural safety of the
buildings due to any possible earthquake, adequacy of firefighting equipment’s etc.
as per Natiorial Building Code including measures from lighting:

Storm water control and its re-use as per CGWB and BIS standards for various
applications. :

Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices referred. :

The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.
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(xxii) The installation of the Sewage Treatment Plant (STP) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation.
Discharge of this unused treated affluent, if any should be discharge in the sewer
line. Treated effluent emanating from STP shall be recycled/refused to the
maximum extent possible. Discharge of this unused treated affluent, if any should
be discharge in the sewer line. Treatment of 100% gray water by decentralized
treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

(xxiii) Permission to draw ground water and construction of basement if any shall be
obtained from the competent Authority prior to construction/operation of the
project.

(xxiv) Separation of gray and black water should be done by the use of dual plumbing line
for separation of gray and black water. :

(xxv) Fixtures for showers, toilet flushing and drinking should be of low flow either by
use of aerators or pressure reducing devices or sensor based control.

(xxvi) Use of glass may be reduced up to 40% to reduce the electricity consumption and
load on air conditioning. If necessary, use high quality double glass with special
reflective coating in windows.

(xxvii) Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material to fulfill requirement.

(xxviii)Energy conservation measures like installation of CFls /TFLs for the lighting the
areas outside the building should be integral part of the project design and should be
in place before project commissioning. Use CFLs and TFLs should be properly
collected and disposed offfsent for recycling as per the pevailing guidelines/rules
of the regulatory authority to avoid mercury contumination. Use of solar panels may
be done to the extent possible like installing solar sireet-lights, common solar water
heaters system. Project proponent should instal, atter checking feasibility, solar
plus hybrid non-conventional energy source as source of energy.

(xxix) Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during operation phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of
all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

(xxx) Noise should be controlled to ensure that it does not exceed the prescribed
standards. During nighttime the noise levels measured at the boundary of the
building shall be restricted to the permissible ievels tc comply with the prevalent
regulations.

(xxxi) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parki be fully internalized and no
public space should be utilized.
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(xxxii) Opaque wall should meet prescriptive requirement as per Energy Conservation

".Building Code, which is.proposed to be mandatory for all air-conditioned. spaces
while it is aspiration for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfill requirement.

(xxxiii) The building should have adequate distance between them to allow movement of

fresh air and passage of natural light, air and ventilation.

(xxxiv)Regular supervision of the above and other measures for monitoring should be in

place all through the construction phase, so as to avoid disturbance to the
surroundings.

{xxxv) Under the provisions of Environment (Protection) Act, 1986, legal action shall be

initiated against the project proponent if it was found that construction of the
project has been started without obtaining environmental clearance.

(xxxvi)Six monthly monitoring reports should be submitted to the Regional office MoEF,

Bhopal with copy to this department and MPCB.

General Conditions for Post- construction/operation phase-

®

(i)

(iif)
(iv)
)
(vi)

(vii)

Project proponent shall ensure completion of STP. MSW disposal facility, green belt
development prior to occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or
allotment will be given unless all above said environmental infrastructure is installed
and made functionel inelnding water requitement in Pora 2. Prior certification from
appropriate authority shall be obtained.

Wet garbage should be treated by Organic Waste Converter and treated waste

(manure) should be utilized in the existing premises for gardening. And, no wet
garbage will be disposed out$1dé the premises. Local autherity should ensure this.

Local body should ensure that no occupation certification is issued prior to operation
of STP/MSW site etc. with due permission of MPCB.

A complete set of all the documents submitted to Department should be forwarded to
the Local authority and MPCB.

In the case of any change(s) in the scope of the project, the project would require a
fresh appraisal by this Department.

A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures
shall not be diverted for other purposes and year-wise expenditure should reported to
the MPCB & this department.
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(viii) The project management shall advertise at least in two local newspapers widely

circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing
that the project has been accorded environmental clearance and copies of clearance
letter are available with the Maharashtra Pollution Control Board and may also be
seen at Website at http: //ec.maharashtra.qov. in.

(ix)  Project management should submit half yearly compliance reports in respect of the

stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on 1¥ Junc & 1% December of each calendar year,

(x) A copy of the clearance letter shall be sent by proponent 10 the concerned Municipal

Corporation and the local NGO, if any, from whom suggestions/representations, if
any, were received while processing the proposal. The clearance letter shall also be
put on the website of the Company by the proponent.

{(xi)  The proponent shall upload the status of compliance of the stipulated EC conditions,

including results of monitored data on. their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO;, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain. '

(xif) The project. proponent shall also submit six monthly reports on the status of

compliance of the stipulated EC conditions including resulis of monitored data (both
in hard copies as well as by e-mail) to the respeciive Regional Office of MOoEF, the
respective Zonal Office of CPCB and the SPCE. : '

(xiii) The environmental statement for each financial yeur ending 31% March in Form-V as

4.

is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail. :

The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon'ble court wilf be binding on the project proponent. Hence this
clearance does not give immunity to the project proponent in the case filed against him, if

any or action initiated under EP Act.

In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance
without any intimation and initiate appropriate legal action under Environmental
Protection Act, 1986. :

The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the
department or for that matter, for any other administrative reason.




10.

Validity of Environment Clearance: The environmernital clearance accorded shall be
valid for a period of 7 years as per MoEF&CC Notification dated 29 April, 2015.

In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental
protection measures required, if any.

The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981 s
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes
(Management and Handling ) Rules, 1989 and its amendments, the public Liability
Insurance Act, 1991 and its amendments.

Any appeal against this environmental clearance shall lie with the National Green
Tribunal (Western Zone Bench, Pune), New Administrative Building, 1** Floor, D-, Wing,
Opposite Council Hall, Pune, if preferred, within 30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010.

é.M >
Member Secretary, SEIAA

Copy to:

1. Shri. Jagdish Joshi, Chairman,IAS (Retd.). SEAC-III, Flat no. 3, Tahiti chs. Juhu
Vers Ova Link Road, Andheri (W), Mumbai- 400 053.

2, Additional Secretary, MOEF, ‘MoEF& CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

3. The CCF, Regional Office, Ministry of Environment and Forest (RegionalvOfficc,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

4. IA- Division, Monitoring Cell, MoEF& CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

S. Managing Director, MSEDCL, MG Road, Fort, Mumbai
6. Collector, Pune.
7. Commissioner, Pune Municipal Corporation (PMC)

8. Member Secretary, Maharashtra Pollution Control Board, with request to display a
copy of the clearance.

9. Regional Office, MPCB, Pune.

10. Select file (TC-3)

(ECuploadedon  25|66|2016
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

SEAC-I11/2015 /CR-91 /TC-3
Environment department,
Room No. 217, 2™ floor,
Mantralaya Annexe,
Mumbai- 400 032.

Date:2M fa oy, 2017.

To,

M/s. Gera Developments Pvt. Ltd

. “Isle Royale™ At S. No. 24, Bavdhan,
Taluka Mulshi, Distt. Pune.

Subject: Amendment in Environment clearance for proposed Residential Development “Isle
Royale” At S. No. 24, Bavdhan, Taluka Mulshi, Distt. Pune by M/s. Gera
Developments Pvt. Ltd

Sir,

This has reference to your communication on the above mentioned subject. The proposal
was considered as per the EIA Notification - 2006. by the State Level Expert Appraisal
Committee-IIl. Maharashtra in its 51% meeting and recommend the project for prior
environmental clearance to SEIAA. [nformation submitted by you has been considered by State
Level Environment Impact Assessment Authority in its 106" meeting.

2. It is noted that the proposal is considered by SEAC-1II under screening category 8(a) B2 as
per EIA Notification 2006.

The brief information of the project given by PP is as follows: ~

1. | Name of Project “ISLE ROYALE"
S. No. 24, Bavdhan, Taluka Mulshi,
Dist. Pune, State Maharashtra
2. | Name, contact number & Ms. Sunaina Gera
address of Proponent 020 - 26165580
200, Gera Plaza, Boat Club Road . Pune
3. | Name, contact number & M/s. Ultra-Tech
address of Consultant (Environmental Consultancy & Laboratory)
Saudamini Commercial Complex .
Building C-3, 2nd Floor,
Right Bhusari Colony.
Paud Road. Kothrud, Pune.411038.
Phone No. 020- 2528610%/06
4, | Consultant (NABET NABET Certificate Number: NABET/EIA/1417/RA010
Accreditation)
5. | Type of project: Housing Residential (Amendment)
project / Industrial Estate
/SRA scheme / MHADA /

-1-
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Township or others

6. | Location of the project S. No. 24, Bavdhan, Taluka Mulshi,
Dist. Pune, State Maharashtra
7. | Whether in Corporation / Pune Municipal Corporation.
Municipal / other area '
8. | Applicability of the DCR PMC-DCR
9. | IOD/IOA/Concession CC-3379-15. Dated : 31.12.2015 from Building
document or any other form | Development Department Zone no.3 PMC
of document as
applicable(Clarifying its
conformity with local
planning rules & provision)
10. | Note on the initiated work Construction work has been initiated as per EC letter vide
(If applicable) SEAC-2010/CR.809/TC.3 dated-21/10/2011 which was
further amended on 15th May 2014.
11. | LOI/NOC from MHADA | NA
/ Other approvals (If
applicable)
12. | Total Plot Area (sq. m.) Total Plot Area: 54,062.08 m2
Deductions Deductions  : 11446.79 m2
Net Plot area Net plotarea : 42615.29 m2
13. | Permissible FSI (including 4261529 m2
TDR etc.)
14. | Proposed Built-up Area FSI : 27954.06 m2 (Existing- 25124.25 m2 Proposed-
(FS1 & Non-FSl) 2829.81 m2)
Non FSI : 26651.37 m2(Existing-26168.38 m2 Proposed-
482.99 m2)
Total : 54605.43 m2
15. | Ground-coverage 6830.41 m2
Percentage (%)
(Note: Percentage of plot not
open to sky)
16. | Estimated cost of the project | INR 107 Cr
17. | No. of building & its Existing (as per earlier Proposed Amendment

configuration(s)

recommended in March

2016)

SD units= 10 units SD units= 10 units
(LG+GF+1UF) (LG+GF+IUF)

Twin villa= 25 units Twin vifla= 25 units
(LG+GD+2floors) (LG+GD+2floors})
Towerl =30 units Towerl =30 units
(B1+B2+LGF+15floors) (B1+B2+LGF+15floors)

Clubhouse=GF+!Floor
Tower 2= 14 units (3P+14

Clubhouse=GF+1Floor
Tower 2= 60 units (15

floors) floors)
Tower 3= 30 units (3P+15 | Tower 3= 30 units 3P+15
floors floors

Block A = 12 units (2P+3

EC SEIAA ltem No — 40 Meeting N
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Floors) Floors)
18. | Number of tenements and Tenements
shops Existing (as per earlier recommended in March 2016) =121
Proposed Amendment= 163
19. | Number of expected Existing (as per earlier recommended in March 2016) =605
residents / users Proposed Amendment= 815
20. | Tenement density per hector | 30 per hector
21. | Height of the building(s) Existing (as per earlier recommended in March 2016)
=48.80m (max.)
Proposed Amendment=current maximum ht. 48.70
22. | Right of way (Width of 12 m wide external road. nearest fire station Kothrud Stand
the road from the nearest fire station
fire station to the
proposed building(s))
23. | Turning radius for easy Turning radius for easy access of fire tender movement from
access of fire tender all around the building is 9 m
movement from all around
the building excluding the
width for the plantation
124. | Existing structure(s) Construction work has been initiated as per EC letter vide
o SEAC-2010/CR.809/TC.3 dated-21/10/2011
25. | Details of the demolition Not Applicable
with disposal (If applicable)
26. | Total Water Requirement Residential & Commercial :

Existing:

Dry season :

Source: PMC

Fresh water: 92 m3/day

Recycled water (Flushing): 48 m3/day
Recycled water (Gardening): 28 m3/day
HVAC Makeup: NA

Total Fresh water Requirement : 92 m3/day
Excess treated water: 40 m3/day
Swimming Pool: 4 m3/day (Through tankers)
Firefighting (Cum): 275 m3

3-
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Wet Season:

Fresh water: 92 m3/day

Recycled water(Flushing): 48 m3/day

Recycled water (Gardening):NIL

HVAC Makeup: NA

Total Fresh water Requirement : 92 m3/day
Excess treated water: 68 m3/day

Swimming Pool : 2.5 m3/day (Through tankers)
Firefighting (Cum): 275 m3

27.

Details about Swimming
Pool:

Dimension of Swimming Pool: —

Main Pool: 4.65,000lit

Kids Pool: 80.000lit

Balancing Tank:50.0001it
Jaccuzi:50,0001it

Balancing tank for Jaccuzi:2,000lit
Total water Requirement:

Water requirement for make-up: 4.5cmd

Details of Plant & Machinery used for treatment of
Swimming pool water: Attached list Annexure
Budgetary allocation (Capital cost and O & M cost)
Capital Cost: Rs. 89 lacs

O & M Cost: Rs. 30,000/month

28.

Rain Water Harvesting
(RWH)

Residential:

Level of the Ground water table: --

Size and no of RWH tank(s) and Quantity : NA
Location of the RWH tank(s) :- NA

Size, no of recharge bore well and Quantity: 2mX2mX2m
Recharging Pit with Bore well-- 20

Grease cum Desilting chamber- NA -

Surface RWH Units: -NA-

Budgetary allocation (Capital cost and O & M cost)
Capital Cost :- Rs.6,08,000-/

O & M cost :- Rs.44,000 /- annum

UGT tanks

Residential:

Centralized UGWT

Domestic UG tank Capacity: 138m3
Flushing UG tank Capacity: 114 m3
Tower 1 UGWT

Domestic UG tank Capacity: 30m3
Fire UG tank Capacity: 75 m3
Tower2 & 3 UGWT

Domestic UG tank Capacity: 77m3
Fire UG tank Capacity: 200 m3

30.

Storm water drainage

Natural water drainage pattern: - Along with internal road
side & as per contour slop of the plot

Quantity of storm water: - 0.42 m3/sec

Size of SWD :- 300mm dia 2 Nos. pipe

R
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31. | Sewage and Waste
water

Residential:

Sewage generation (CMD): 119 m3/day

Capacity of STP (CMD): 120 m3

STP technology: MBBR

Budgetary allocation (Capital cost and O & M cost):
Capital Cost: - Rs.40,00,000

O & M cost: - Rs. 8,52,255

32. | Solid waste Management

Waste generation in the pre-Construction and Construction
phase:

Waste generation: 25kg/day

Quantity of the top soil to be preserved: 4000 cum
Disposal of the construction waste debris: This material
shall be used for back filling and leveling of the road

Waste generation in the operation phase Residential :
Biodegradable waste: 220 kg/day
Non-Biodegradable : 147 kg/day

Hazardous waste: NA

Biomedical waste(Kg/month)(If applicable): Nil
STP sludge: 14 kg/day

Mode of Disposal of waste:

Dry waste:- Handed over to SWaCH agency
Wet waste: OWC

E-waste: N.A

Hazardous waste: N. A.

Biomedical waste (Kg/month) (If applicable):
STP sludge: Used as manure

Area Requirement:

Location: -

Total area provided for the storage and treatment of the
solid waste: 8.6m x 4.1 m

Budgetary allocation
Capital Cost :- Rs. 7.0 Lakh
O & M cost :- Rs.1.20 Lakh/annum

33. | Green Belt Development

Mandatory RG area: 4648.07 m2
Additional Green area: On Podium: 1261 m2

Number & list of trees species to be planted in the ground RG: 581

S.no. Common Name Botanical Name Quantity
] Amala Phyllanthus emblica 7

2 Amba/Mango Mangifera indica 27

3 Cassia javanica Cassia javanica 8

4 Cassia fistula Cassia fistula 8

5 Chinch Tamarindus indica 28

EC SEIAA Item No - 40 Meeting No -106%
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6 Chiku/Sapota Achras sapota 10
7 Ficus Panda Ficus Panda 89
8 Ficus Benjamina Ficus benjamina 63
9 Jambhul/Jamun Syzigiura cumminii 20
10 Kadunimb Azadirachta indica 40
I Kadamb Anthocephalus kadamba 30
12 Naral/Coconut Cocos nucifera 40
Plumeria alba/Chafa
13 White Plumeria alba 54
Plumeria rubra/Chafa
14 Red Plumeria rubra 54
15 Peru/Guava Psidium guajava 10
16 Parijat Nectanthus arbor-tristis 10
17 Ram phal Annona reticulata 20
18 Tabebuia Tabebuia rosea 4
19 Wad Ficus benghalensis 20

Number & list trees species to be planted around the border of nallah/ steam/ pond (If any):

NA

Total existing trees: 140

Trees to be retained as it is: 108

Trees to be transplanted at later stage: 32
Trees to be cut at later stage: 00

Number, Size, Age and Species of trees to be cut. trees transplanted:

List of trees to be transplanted

SN Common Name

Quantity

Hivar

Phanasi

Mahua

o=

Patang

Shiras

Mogari

NN N WO NI e

Dhaman

Asana

Bartondi

Chilar

—_—| =010

Papadi shiras

Total

VS N B T I o KU S L VY Py
9

NOC for the tree cutting/ transplantation/ Compensatory plantation, if any : NA

Budgetary allocation:
Capital Cost- Rs. 56.42 Lakhs
O & M Cost: Rs. 9.03 Lakhs/annum

Energy

Power Supply:

No of Transformer: 1)Tower T1:1 No 630 kVA

-6-
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630kVA &1 No 500 kVA

3} 1 No 630kVA Existing
Transformer for 18 Nos. Villas + Common load &
Proposed load for Block A

4) 1 No 630kVA Transformer
for 17 Nos Villas +315 kVA as per MSEDCL requirement.
Total DG power consumption :
DG back up is provided for All common load, Firefighting
load & 7. 5 kW per flat for Tower 1, 2,3 & Block A.
D.G. Set shall be provided in case of power failure only
Energy saving measures
Energy Saving using T35 fixture with Electronic Ballast
Against T8. FTL fixture with Electromagnetic ballast for
all buildings 31.2 % of saving
Energy Saving using Automatic Timer operation Against
Manual operation for External & common Lighting
16.67% of saving
Saving in losses using High Efficient Transformer Against
Conventional Transformer 14.45% of saving
Energy Saving using Solar water heater is 67.12 % of
saving
Compliance of the ECBC guidelines: (Yes/No) (If
yes then submit compliance in tabular form);

Budgetary allocation (Capital cost and O&M cost)
Capital Cost: Rs. 152.00 Lakhs
O & M Cost: Rs. 7.8 Lakhs/annum

Number and capacity of the DG sets to be used:

1) I No 315kVA & 1 Noi125 kVA DG Set (Existing)for 35
Nos Villas

2) 1 No 100kVA DG Set( Existing) for Club house &
common load

3)1 No. 380 kVA DG set for Tower 1.

4)2 Nos. 250 kVA DG set for Tower 2 &3

5)1 No 100kVA DG Set for Block A

D.G. Set Capacity shall be provided in case of power
failure only.

* Type of fuel used: HSD

35. | Environmental Environmental Management plan Budgetary Allocation:
Management plan During Operation Phase:
Budgetary
Allocation Operational &
Sr Set up cost Maintenance
N(’) Parameter (Rs I?) lu;:s) Cost (per
’ ’ year) (Rs. In
lacs)
i STP Cost 40
-7-
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Swimming
b (=]
2 Pool 89.00 3.60
n Rain Water
3 Harvesting 60.80 0.44
. MoEFCC
4 Ilfdnvxfom_nental approved 18.20
onitoring ]
laboratory
5 Gardening 56.42 9.03
6 Solid waste 5.00 0.80
7 Energy Saving 90 8.0
Total 341.22 48.59
Traffic Management
36. | Parking efficiency statement:
Parking efficiency statement
Required Proposed Required area | Proposed Provided -
L at | car parking | for proposed Parking Equivalent '
evel Equivalent nos !
Car Space . park as per Area Car Space
4W NBC norms (Sq.mt.) (Sq.mt.)
A B C D E F
Lower 35 324 | 11340 11689.14 | =36.07
Parking
37. | CRZ/RRZ clearance N.A
obtain ,if any
38. | Distance from Protected N.A
Areas / Critically Polluted
areas / Eco-sensitive areas
/ inter-State boundaries
Check list for the other necessary approvals
Status of the Name of the Date of the D)
approval competent issued letter
authority
39. | CFO NOC for the above Provisional Fire Office of Chief |21.10.2015
said building structure(s) NQC Fire Office
40. | HRC NOC for the above - - -e-
said building structure(s)
(If applicable)
41. | NOC for the above said NA NA NA
building structure(s) from
the Aviation authority (If
applicable)

EC SEIAA Item No — 40 Meeting No -106"
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42. | Consent for the water for Received PMC 17.01.2015
the above said detail(s)

43. | Consent for the drainage Received PMC 19.01.2015
for the above said detail(s)

44. | Consent for the electric In process MSEDCL -
supply for the proposed
demand

45. | Precertification for Green NA NA NA

Building from Indian Green
Building Council and other

recognized
institutes (If applicable)
46. | Court Order (If NA - --
applicable)
47. | Solid Waste NOC Received SWACH 04.06.2016
48 | Bio-Medical Waste NOC NA - —
49 | HT line NOC Received MSETC 19.12.2012

3. The proposal has been considered by SEIAA in its 106" meeting& decided to accord
environmental clearance to the said project under the provisions of Environment Impact
Assessment Notification, 2006 subject to implementation of the following terms and
conditions:

General Conditions for Pre- construction phase: -

(i) PP obtained earlier EC wide number SEAC-H1/2015/CR-91/TC-3 dated 31.12.2015
for built up area of 51292.63 Sq.m. out of total proposed built up area of
54605.43Sq.m. Now this EC is issued in supersession of earlier EC dated 31.12.2015.

(i)  This Environmental Clearance is issued for sanctioned Built up Area to 54605.43
Sq.m. which is approved by Competent Authority.

(iii) This environmental clearance is issiied subject to land use verification. Local
) authority / planning authority should ensure this with respect to Rules, Regulations,
Notifications, Government  Resolutions, Circulars, etc. issued if any.
Judgments/orders issued by Hon’ble High Court, Hon’ble NGT, Hon’ble Supreme
Court regarding DCR provisions, environmental issues applicable in this matter
should be verified. PP should submit exactly the same plans appraised by concern
SEAC and SEIAA. If any discrepancy found in the plans submitted or details
provided in the above para may be reported to environment department. This
environmental clearance issued with respect to the environmental consideration and it

does not mean that State Level Impact Assessment Authority (SEIAA) approved the
proposed land use.

9.
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(iv)

(v)
(vi)

(vii)

(viii)
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E-waste shall be disposed through Authorized vendor as per E-waste (Management
and Handling) Rules, 2016.

PP has to abide by the conditions stipulated by SEAC& SEIAA.

The height, Construction built up area of proposed construction shall be in accordance
with the existing FSI/FAR norms of the urban local body & it should ensure the same
along with survey number before approving layout plan & before according
commencement certificate to proposed work. Plan approving authority should also
ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

"Consent for Establishment” shall be obtained from Maharashtra Pollution Control
Board under Air and Water Act and a copy shall be submitted to the Environment
department before start of any construction work at the site.

All required sanitary and hygienic measures should be in place before starting
construction activities and to be maintained throughout the construction phase.

General Conditions for Construction Phase-

(i)

(i)

(iii)

(iv)

(v}

(vi)

Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
mobile STP. safe drinking water, medical health care, créche and First Aid Room
etc.

Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal
of wastewater and solid wastes generated during the construction phase should be
ensured.

The solid waste generated should be properly collected and segregated. dry/inert
solid waste should be disposed off to the approved sites for land filling after
recovering recyclable material.

Disposal of muck during construction phase should not create any adverse effect on
the neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

Arrangement shall be made that waste water and storm water do not get mixed.

All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

-10-
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(vii)

(viii)

(xii)

(xii)

(xiv)

(xv)

(xvi)

(xvii)
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Additional soil for leveling of the proposed site shall be generated within the sites
(to the extent possible) so that natural drainage system of the area is protected and
improved.

Green Belt Development shall be carried out considering CPCB guidelines
including selection of plant species and in consultation with the local DFO/
Agriculture Dept.

Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

Construction spoils, including bituminous material and other hazardous materials
must not be allowed to contaminate watercourses and the dumpsites for such
material must be secured so that they should not leach into the ground water.

Any hazardous waste generated during construction phase should be disposed off as
per applicable rules and norms with necessary approvals of the Maharashtra
Pollution Control Board.

The diesel generator sets to be used during construction phase should be low
sulphur diese! type and should conform to Environments (Protection) Rules
prescribed for air and noise emission standards.

The diesel required for operating DG sets shall be stored in underground tanks and
if required, clearance from concern authority shall be taken.

Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
applicable air and noise emission standards and should be operated only during
non-peak hours,

Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to
the stipulated standards by CPCB/MPCB.

Fly ash should be used as building material in the construction as per the provisions
of Fly Ash Notification of September 1999 and amended as on 27th August, 2003.
(The above condition is applicable only if the project site is located within the
100Km of Thermal Power Stations).

Ready mixed concrete must be used in building construction.

(xviii) The approval of competent authority shall be obtained for structural safety of the

buildings due to any possible earthquake, adequacy of fire fighting equipment’s etc.

-11-
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(xxii)

(xxiii)

(xxiv)

(xxv)

(xxvi)
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Storm water control and its re-use as per CGWB and BIS standards for various
applications.

Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices referred.

The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

The installation of the Sewage Treatment Plant (ST P) should be certified by an
independent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation.
Discharge of this unused treated affluent. if any should be discharge in the sewer
line. Treated effluent emanating from STP shall be recycled/refused to the
maximum extent possible. Discharge of this unused treated affluent, if any should
be discharge in the sewer line. Treatment of 100% gray water by decentralized
treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

Permission to draw ground water and construction of basement if any shall be
obtained from the competent Authority prior to construction/operation of the
project.

Separation of gray and black water should be done by the use of dual plumbing line
for separation of gray and black water.

Fixtures for showers, toilet flushing and drinking should be of low flow either by
use of aerators or pressure reducing devices or sensor based control.

Use of glass may be reduced up to 40% to reduce the electricity consumption and
load on air conditioning. If necessary. use high quality double glass with special
reflective coating in windows.

(xxvii) Roof should meet prescriptive requirement as per Energy Conservation Building

Code by using appropriate thermal insulation material to fulfill requirement.

(xxviii)Energy conservation measures like installation of CFLs /TFLs for the lighting the

(xxix)

areas outside the building should be integral part of the project design and should be
in place before project commissioning. Use CFLs and TFLs should be properly
collected and disposed off/sent for recycling as per the prevailing guidelines/rules
of the regulatory authority to avoid mercury contamination. Use of solar panels may
be done to the extent possible like installing solar street lights, common solar water
heaters system. Project proponent should install. after checking feasibility, solar
plus hybrid non-conventional energy source as source of energy.

Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during operation phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986
stack of DG sets should be equal to the height needed for the

-12-
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all propose'& DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

(xxx) Noise should be controlled to ensure that it does not exceed the prescribed
standards. During nighttime the noise levels measured at the boundary of the
building shall be restricted to the permissible levels to comply with the prevalent
regulations.

(xxxi) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized.

(xxxii) Opaque wall should meet prescriptive requirement as per Energy Conservation
Building Code. which is proposed to be mandatory for all air-conditioned spaces
while it is aspiration for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfill requirement.

(xxxiii) The building should have adequate distance between them to allow movement of
fresh air and passage of natural light, air and ventilation.

(xxxiv)Regular supervision of the above and other measures for monitoring should be in
place all through the construction phase, so as to avoid disturbance to the
surroundings.

(xxxv) Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the
project has been started without obtaining environmental clearance.

(xxxvi)Six monthly monitoring reports should be submitted to the Regional office MoEF,
Bhopal with copy to this department and MPCB.

General Conditions for Post- construction/operation phase-
(i) Project proponent shall ensure completion of STP, MSW disposal facility, green belt

2N development prior to occupation of the buildings.As agreed during the SEIAA

b meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or
allotment will be given unless all above said environmental infrastructure is installed
and made functional including water requirement in Para 2. Prior certification from
appropriate authority shall be obtained.

(i) Wet garbage should be treated by Organic Waste Converter and treated waste
(manure) should be utilized in the existing premises for gardening. And, no wet
garbage will be disposed outside the premises. Local authority should ensure this.

(iii)  Local body should ensure that no occupation certification is issued prior to operation
of STP/MSW site etc. with due permission of MPCB.

(iv) A complete set of all the documents submitted to Department should be forwarded to
the Local authority and MPCB.

(V) Inthe case of any change(s) in the scope of the project. the project would require a
fresh appraisal by this Department.

-13-
EC SEIAA Item No - 40 Meeting No



(vi

{vi

(vi

607

) A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

i) Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures
shall not be diverted for other purposes and year-wise expenditure should reported to
the MPCB & this department.

i) The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing
that the project has been accorded environmental clearance and copies of clearance
letter are available with the Maharashtra Pollution Control Board and may also be
seen at Website at it uo: /e cabhinr st ca, o

(ix)  Project management should submit half yearly compliance reports in respect of the

(x)

stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on 1* June & 1% December of each calendar year.

A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO. if any, from whom suggestions/representations, if
any. were received while processing the proposal. The clearance letter shall also be
put on the website of the Company by the proponent.

(xi)  The proponent shall upload the status of compliance of the stipulated EC conditions,

(xi

(xi

4.

i

including results of monitored data on their website and shall update the same
periodically. it shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM. RSPM. SO, NOx (ambient levels as well as stack emissions) or critical sector
parameters. indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

i) The project proponent shall also submit six monthly reports on the status of

compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

i) The environmental statement for each financial vear ending 31% March in Form-V as

is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.
The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon"ble court will be binding on the project proponent. Hence this
clearance does not give immunity to the project proponent in the case filed against him, if
any or action initiated under EP Act.
In case of submission of false document and non-compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance
without any intimation and initiate appropriate legal action u Environmental
Protection Act, 1986.




Copy to:
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. The Environment department reserves the right to add any stringent condition or to revoke

the clearance if conditions stipulated are not implemented to the satisfaction of the
department or for that matter, for any other administrative reason.

Validity of Environment Clearance: The environmental ciearance accorded shall be
valid for a period of 7 years as per MoEF&CC Notification dated 29™ April, 2015.

In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance. a fresh reference should be made to the department to assess the
adequacy of the condition(s) imposed and to incorporate additional environmental
protection measures required, if any.

The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act. 1974, the Air (Prevention and Control of Pollution) Act, 1981,
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes
(Management and Handling) Rules. 1989 and its amendments, the public Liability
Insurance Act, 1991 and its amendments.

- Any appeal against this environmental clearance shall lie with the National Green

Tribunal (Western Zone Bench, Pune),New Administrative Building, 1®Floor, D-, Wing,
Opposite Council Hall, Pune, if preferred, within 30 days as prescribed under Section 16

of the National Green Tribunal Act. 20 10.
. a‘\/{/—‘)f
egretary, SEIAA

1. Shri. Jagdish Joshi, Chairman.]IAS (Retd.). SEAC-III. Flat no. 3, Tahiti chs. Juhu
Vers Ova Link Road, Andheri {(W). Mumbai- 400 053.

(S.
Member

2. Additional Secretary, MOEF. ‘MoEF& CC, Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

3. The "MoEF& CC. Regional Office, Nagpur.

4. lA- Division, Monitoring Cell, MoEF& CC. Indira Paryavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

5. Managing Director, MSEDCL, MG Road. Fort, Mumbai
6. Collector, Pune.
7. Commissioner, Pune Municipal Corporation (PMC)

8. Member Secretary, Maharashtra Pollution Control Board, with request to display a
copy of the clearance.

9. Regional Office, MPCB, Pune.
10. Select file (TC-3)

(EC uploaded on )
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MAHARASHATRA POLLUTION CONTROL BOARD
—_ Kalpataru Point, 2", 3 & 4% Floor,

Opp. Cineplanet, Near Sion Circle,
Sion (E), Mumbai-400022.

Phone : 24020781/24010437
Fax 1 24024068 / 24044532

Email  : mpcb@vsnl .net

Visit At ; bttp://mpceb.gov.in

SRR

EIC No: PN-12937-12
Infrastructure Project/LSI
Consent No. BO/RO(HQ)/Pune/CE/CC- 20! Date: 03 102/2012

Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under
Rule 5 of the Hazardous Wastes (Management, Handling & Transboundry
Movement) Rules 2008

------ tesveeven

CONSENT is hereby granted to,

M/s. Gera Developments Pvt. Ltd. "Isle Royale",
S. No. 24, Bavdhan, Tal - Mulshi,
Dist — Pune, Maharashtra.

Lawabed 1 Lha araa decloved under the provininnn of the Walus Act, Ale uet and
Anthorization undes the provisions of ITW M&H) Kules and amendments thereto
subject to the provisions of the Act and the Rules and the Orders that may he made
further and subject to the following terms and conditions:

1. The Consent to Establish is granted for a period up to: Commissioning
of the Project or 5 years whichever is earlier,

For development of land / plot as new construction activities for construction of
residential project named as M/s. Gera Developments Pvt. Lid. "[sle
Royale", Sr. No. 24, Bavdhan, Tal - Mulshi, Dist. Pune, Maharashtra on total
plot area of 54,900 sq.mtr, Proposed BUA [As per FSI] of 12,341.19
Sq.mir & Total Construction BUA of 25,165.03 sq.mtr including utilities
of construction of residential project as per construction commencement
certificate issued by local body.

2. CONDITIONS UNDER WATER ACT:

@ The daily quantity of sewage effluent from construction project shall not exceed 39.00
3

(ii) Sewage Effluent Treatment: The applicant shall provide comprehensive treatment
system as is warranted with refer influent quality and operate and maintain
the same continuously so as § ality of treated effluent to the following
standards.




(iii) Sewage Effluent
reused for flushing,
discharged to Municipal sewer. In no case.

(iv)

810
1 pH Not to exceed 1: 6.5 to 9.0
2 | Suspended Salids Not. to exceed 100 myfl.
3 BOD 3 Days 27 degree C Not to exceed 100 mg/l.
4 | Fecal Coliform : Not to exceed *500/100/1 mg/l.
5 | Residual Chlorine ¢ Not to exceed 01 mg/lL.
6 Detergent Not to exceed 01 mg/L
.7 | Floating matters Not to exceed 10 mg/l
8 COD Not to exceed 50 mg/l

Disposal: The treated domestic effluent shall be 80% recycled and

fire fighting and cooling of Air conditioners and remaining shall be
effluent shall find its way to any water

body directly / indirectly at any time.

[The project proponent a

uthorities should opt environmental friendly

technologies like ozonation, UV treatment etc by replacing chlorination]

Non-Hazardous Solid Wastes:

Sr. No

Type of Segregated solid Quantity/D : Treatment | Disposal

i
waste ! l

Wet Garbage 106

.} o}
‘—; Use as Manure

;

i

i .
STP Sludge 06 ; Composting

Dry Garbage % ; " Landfill site |

L i -

Other Conditions (during Construction Phase):
1. All activities shall be in resonance with the provisions of [ndian Forest Act,

1037 (16 of 1927), Furest (Conservation) Act, 1980 (6Y of 1980) and Wildlife
(Protection) Act, 1972 (53 of 1972), and special notification published for
area wherever applicable and all the Environmental Statutes and

Instruments.
This Consent to Establish is issued only for New Construction/Developing

Construction Project purposes.

No quarrying activities shall be commenced in the area unless appropriate
permissions are obtained for a limited quarrying material required for
construction of local residential housing and traditional road maintenance
work, provided that such quarrying is not done on Forest Lands and the
material is not exported to the outside area.

There shall be no felling of trees whether on Forest. Government, Revenue
or Private lands except as per prevailing Rules.

Extraction of Groundwater for the project shall require prior permission of
the State Ground Water Authority «1 other relevant authorities, as
applicable. -

Near the activities that arc related to water (like activily of water parks,
water sports) and/or in the vicinity of lake, Dissolved Oxygen shall not be
less than 5 mg/liter. . :

In qrder to ensure that the water from this project do not enter into outside
environment, the nallas crossing the tovwnship/complex premises, shall be
ln'led, covered and made water tight by the applicant within the premises
with intermittent inspection of chambers following good engineering
practices as per the regulations of local body.

The Applicant shall ~* nt plan for water harvesting, roof-

before handling over of]
Applicant shall provy
should be of low flo
or sensor based con#

ilet, flushing and drinking
* pressure reducing devices

?b PUNE CITY
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10. The Applicant shall draw plans for the segregation of solid wastes into
biodegradable and non-biodegradable components. The biodegradable
material shall be recycled through scientific in-house composting (i.e vermi-
composting facility within premises) with the approval of local body. The
proper demarked area shall be identified for collection & storage of MSW
properly which, shall be finally disposed off at approved Municipal Solid
Waste landfill site of local body environmentally acceptable location and
method. It is clarified that the term solid waste includes domestic,
commercial, and garden wastes, but does not include hazardous and bio-
medical wastes. The activities of bio-composting and engineered landfill
shall be as per the Municipal Solid Waste (M&H) Rules, 2000

11. Applicant shall be responsible to take adequate precautionary measures as
detailed in this consent.

12. The applicant/generator shall be responsible for safe and scientific collection,
transportation, treatment and disposal of Bio-Medical Waste as per the
provisions made under the Bio-Medical Waste (Management & Handling)
Rules, 1998. Any activity as defined under BMW (M & H) Rules has to
obtain a separate Authorization from Maharashtra Pollution Control Board.

13. For disinfections of waste water ultra violet radiation shall be used in place
of chlorination.

14, Vubislou hirod for construction activities should he apnrated nnly during non
pealt houro.

15. Ready mixed concrete used in building construction should apply separately
for conaent from tho Board.

16. applicant, during the construction stage shall provide

4, Seplic lank aud suak pib of adeyuate capacity for the domeotic
effluent generated due t workorn veviding at, gito.
b. Proper loading and unloading of construction material, excavated
material and its proper disposal as per MSW (M&H) Rules 2000.
¢. Cutting of trees is not permitted, however in unavoidable conditions
necessary peritilsslon fru the Jueal Ludy shall Le vblaiued.
d. Green belt of 33% of the open space shall be developed.
17. E-Waste shall be disposed to authorized re processor.
4. The applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Cess Act, 1977 (to be referred as Cess Act) and

amendment Rules, 2003 there under
The daily water consumption for the following categories is as undey:

(i) Domestic 65.00 CMD
(i) Water gets Polluted &

Pollutants are Biodegradable ... . CMD
(iii) Water gets Polluted, Pollutants

are not Biodegradable & Toxic ... . UMD
(iv) Industrial Cooling, spraying ... L OMD

The applicant shall regularly submit to the Board the returns of water
consumption in the prescribed form and pay the Cess as specified under
Section 3 of the said Act.

5. CONDITIONS UNDER AIR {Prevention & Control of P utt
s A'(I'h&
ffaporisive Bonty

system as is warranted with reference to gener fﬁl‘&ﬁ:j’l}ﬁkﬁ Oy an ¢

operate and maintain the same continuously so a c}:ﬁevcl*&hq 'Tg'\sej
pollutants to the following standards: > \ff'"’ T ltay ‘
a. Standards for Emissions of Air Pollutants: W Ty Y
@ SPM/TPM Not to exceed 150 ni fNﬁl&?‘;" S
(11) SO2 (DG Set) Not to exceed 30 Kg/&:iy,; AT -
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(ii) The following measures shall be taken:

a. Adequate mitigation measures shall be taken to control emissions of
S02, NOx, SPM, and RSPM.
b. Applicant shall achieve following Ambient Air Quality standards.
1. SPM Not to Exceed (Annual Average) 140 ug/ m3

Hot to Exesed (24 hours) U0 pg/ mi
2. S02 Not to Exceed (Annual Average) 60 pg/ m3
Not to Exceed (24 hours) 80 g/ m3
3. NOx Not to Exceed (Annual Average) 60 pg/ m3
Not to Exceed (24 hours) 80 pg/ m3
4. RSPM Not to Exceed (Annual Average) 60 pg/ m3
Not to Exceed (24 hours) 100 pg/ m3
(iii The applicant shall observe the following fuel pattern:
e o . Type Of Fuel 2 o5 Quantit

82 Ltrs/Hr

@{v) The applicant shall erect the chimney(s) of the following
specifications:- - o
Chimney Attached To ", Height above the roof of

" building in which it is installed
DG Sets
250 KVA x 2-nos 2.5 mtrs rach

(v) Conditions fur D.G. Set:

1, Noiso from tho D.G. Sct should be controlled by providing an
acoustic enclosure or by treating the room acoustically. _

2. Industry should provide acoustic enclosure for control of noise. The
acoustie enclosure/ acoustic treatment ot the room should be
designed for minimum 25 dB (A) msertion loss or for meeting the
ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be
provided. The measurement of insertion loss will be done at
different points at 0.5 meters from acoustic enclosure/room and then
average.

8. The industry shall take adequate measures for control of noise
levels from its own sources within the premises in respect of noise to
less than 75 dB(A) during day time and 70 dB(A) during the night
time. Day time is reckoned between 6 a.m. to 10 p.m and night time .
is reckoned between 10 p.m to 6 a.m.

4. Industry should make efforts to bring down noise level due to DG
set, outside industrial premises. within ambient noise requirements
by proper sitting and control measures.

5. Installation of DG Set must be strictly in compliance with
recommendations of DG Set manufacturer.

6. A proper routine and preventive maintenance procedure for DG set
should be set and followed in consultation with the DG
manufacturer which would help to prevent noise levels of DG set
from deteriorating with use.

7. D.G. Set shall be operate

8. The applicant should
area due to operation

wer failure.
e in the surrounding
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(vi) Other Conditions:

a) The applicant shall provide ports in the chimney/(s) and facilities such as
ladder, platform etc. for monitoring the air emissions and the same shall
be open for inspection to/and for use of the Board’s Staff. The chimney(s)
vents attached to various sources of emission shall be designated by
numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

b) Water spraying shall be done on ground to avoid fugitive emissions.

¢) Construction material shall be carried in enclosed vehicles during

construction activities.

(vii) Conditions for Utilities like Kitchen, Eating Places etc:
1. The kitchen shall be provided with exhaust system chimney with oil
catcher connected to chimney through ducting.
9. The toilet shall be provided with exhaust system connected to
chimney through ducting.
3. The air conditioner shall be vibration proof and the noise shall not

exceed 68 dB (A).
4. The exhaust hot air from A.C. shall be attached to Chimney at least

5 mtrs. higher than the nearest tallest building through ducting and
shall discharge into open air in such way that no nuisance is caused
to neighbors.

(viii) The Applicant shall take adequate measures for control of noise levels
from its own sources within the complex (residential cum Commercial)
in respect of noise to less than 55 dB(A) during day time and 45 dB(A)
during the night time. Daytime is reckoned as between 6 a.m. to 10 p.m.
and Nighttime is reckoned between 10 p.m. to 6 a.m.

(ix) Construction equipments generating noise of less than 65/90 db{A) are
permitted.

(x)  No construction work is permitted during nighttime.

6. CONDITIONS UNDER HAZARDOUS WASTE (MANAGEMENT,
HANDLING & TRANSBOUNDRY MOVEMENT) RULES, 2008:
(i) The Industry shall handle hazardous wastes as s pecified below.
Sr. No. Type Of Waste . Quantity. " _UOM _ .. ... Disposal
The applicant shall not generate any type of Hazardous Waste.

7. The applicant shall certify that the bricks used in construction are
. manufactured using the ash from Thermal Power stations if it is within a
radius of 100 km. from Thermal Power Plant and submit the names of
bricks manufacturer. The spplicant shall use fly ash based
material/products as per the provisions of fly ash Notification of
14.09.1999 and as amended on 27.08.2003. ‘

of the project.
10. The applicant shall take the proper rerg

the ground water and soil contaminafi

diligence at the construction stage.

11. The applicant shall use fly ash based mateNg
fly ash Notification of 14.09.1999 and as ame
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12. Energy conservation measures like installation of solar panels for lighting
the area outside the building should be integrated part of the project design.

13. This Board reserves the right to amend or add any conditions in this
conacnt and tho samo chall be hinding nn the Applicant.

14. The applicant shall provide Environmental friendly road transportation by
adopting mechanical type closed trucks for transportation of minerals &
metals / construction debris with effect from 1/04/2012.

15. The applicant shall comply with the conditions stipulated in 'Environment
Clearance’ granted by GOM, vide no: SEAC-2010/CR.809/TC.3,

dt: 21/10/2011.

16. The applicant shall submit Bank Guarantee of Rs. 5.0 Lakhs towards the
compliance of consent conditions at Regional Office, MPCB, Pune within 15-days.

17. The Capital investment of the project is Rs. 52.0 Cr.

(Milind Mhaiskar)
Member Secretary

To,
Ms. Gera Developments Pvt. Ltd. "Isle Royale",

3, Nu, 24, Buvdlia, Tal « Mulshi,
Dist — Pune, Maharashtra.

Copy to~

1. Regional Officer, MPCB, Pune - He is directed to obtain necessary Bank
Guarantee from the applicant and ensure compliance of consent conditions

2. Sub Regional officer, Pune-I, MPCB,

3 Chief Accounts Officer, Mumbai, MPCB,

Received consent fee of:-

Sr.No. . . Amount =

Rs. 1,00,100/~ 125615

4. Cess Branch, MPCB, Mumbai.

RO Pune/lnd/Ora/L.S.1/01060174




Phone 4010437/4020781 Kalpataru Point, 3rg 3 4th floor, Sion- Matunga |
14037124/4035273 s Road No. 8, Opp. Cine Planet Cinema, Near
Fax P 24044532/14024068 74023516 Sion Circle, Sion (E),

Email reha@mpch.gov.in Mumbai - 400022

Visit At !zttg:!fmncbgggv,ig

Infrastructure /S1
Consent order No: Fﬁrmatl.ﬁJBOIRO-HQIC( -{Fo 9{){}(3::1} Date- 42017 9 Yol ’20},,]

To,
Mi/s. Gera Development Pvi. Ltd.,
8. No. 24 Bavdhan,
Tal. Mulshi, Dist. Pune.
S
Subject: Consent to Establish (revalidation with expansion) for Resideuti%l roject
in Orange Category.

= R

Ref

1. Consent to Establish granted vide no,
3:&2.20 1 20 p %&% *

2. Environmental Clearance obtained vide no. i T2 . |

3. Environmental Clearance for expansion obtained v

SUTC-III dated 28.6.2018. P
4. Minutes of Consent Committee meeting held oni22/0;

N 1,%
Your application MPCB-CONSEN T-0000004475 Dated:"¥2/05/201¢
s P
For: Consent to Establish for (revalidationw %h@;fmnsion} Residential Project
7 " éntrei of Pollution) Act, 1974 & under

Lontrol of Pollution) Act, 1981 and
fdous and Other Wastes (M & TM) Rules,
ement & Handling) Rule, 2000is considered

and the consent i ject to the following terms and conditions and f

as detailed in th annexed to this order:

1. The consent ig gran “‘a%’permd up to Commissioning of the project or co-
terminus with valid “EC whichever is earlier.

Al investment of the project is Rs, 151.51 Crs. (As per

C.A.Certif tted by project propouent)

3. The Co g«@\ to  Establish {revalidation with expansion) is valid for
; FIot, sesidentia roject by M/s, Gera evelopment Pvt. Lt « Name

%s\ﬁ%f idential Project b Mis. G Devel Pvt. Ltd. N d

as “Isle Royale” S. No. 24, Bavdhan, Tal. Mulshi, Dist. Pune for tota AT AT

= . O
trs_and total con truction built un area :,{'-:m

& » - G
neluding itilities angd SC€LVices as per commen cement certiffol)a

local body, /
4. C‘Qﬁditions under Water (P&CP), 1974 Act for discharge of ef e

Sr. | Description Permitted quantity Standards to | Dl
No. of discharge (CMD) | be achieved 2 %
L | Trade effluent NIL NA ' NA &N
Or }
2. | Domestic effluconi 78.50 As per 60% shotig he JINS0 %
Schedule -1 recycled and Yemaining
should be discharged in |
~ municipal sewer ___m_j
UAN no, 0000004475, Mys. Gera Developments Pyt Ltd, d,x} A Page [ of 6
? ,ﬁ,j‘\ﬁ\‘r / e
i -
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:

L3

( i
1 DG Set 315 KVaA 1 As Per Schedule 17
2 DG Set 125 KVA 1 As Per Schedule —11
3 DG Set 100 KVA 1 As Per Schedule 11
4 DG Set 380 KVA 1 As Per Schedule 1T
5 DG Set 380 KVA 1 As Per Schedule —IT
6 DG Set 100 KVA 1 As Per Schedule 1T
6. Conditions under Solid Waste Mana ement Rules, 2016: %
i‘i Type Of Waste Quantity & UoM Treatment Disposal R %
! | Bio-degradable | 181.5Kg/Day OWC
2 Non- Iﬁmfﬁa}f -
biodegradable
3 STP Siugg_ 3 1%&’@3}1 -
7. Conditions under Hazardous and Other Wastes ( %BM Rules, 2016 for
treatment and disposal ofhazardous waste; NII,. *

,
i

s:”pend, revoke ete. this
Ty,
from obtaining necessary
thorities.

struction and Demolition Waste
by Ministry of E'nvironment, Forest

8. The Board reserves the right to review, amg
consent and the same should be binding on the ing

9. This consent should not be construed as exefiips
NOC/permission from any other Governm : EE

10. Project Proponent shall comply O
Management Rules, 2016 which is n.

p%?giﬁidavit in Board’s prescribed format
33

iance of conditions of EC/CRZ clearance

12. Project Proponent s%g%ﬁ%égmply with the conditions stipulated in
Environmental Cleaxane _&ranted by GoM vide SEAC**IH»%IGIG’R.SQWT&S

dated 21.10.2011 an AIor expansion vide no. SEAC-1I1-2015/CR-91/TC.111

.

For and on behalf of the
Ma&arashtraﬁ?Ilution Control Board

/f
e

{Dr. P, %nb agan, 1AS)
Member Secretary

Received Consent fee of - N ,\ |
Seoo Amount(Rs.) Transaction No(RTGS) Date . "Drawn On
No, : : K '

[ 803020.00 | ICICR5201605260075 st 26/05/2016 | ICICI Bog— S

v v -Regional Officer, MPCB, Py /. 'aey

ensure the compliance of the consent conditions. Also Wfmde
Bank Guarantee of Rs. 5 lakh, as per previous C to E, to the Proj¢Lrrs
obtain fresh BG as per schedule I11.

2. Chief Accounts Officer, MPCB, Mumbai.

3. CC/CAC desk- for record & website updation purposes.

UAN no, 0000004475, Mrs, Gera Developments Py, Lad.




) A] As per your application, vou have proposed to install Sewage Treatment Plant
(STP) based on MBBR technology with the design capacity of 77 CMD.

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so
as to achieve the following standards prescribed by the Board or under EP Act, 1986
and Rules made there under from time to time, whichever is stringent.

}Sr No. fParamat:erg " |Standards prescribed by
oard

L iting Concentration in
_mgfl, except for PH
01 OD (8days 270C) |10
E)g uspended Solids  [50

s Icop j1oo
C) The treated effluent shall be 60% recycled for second: %pom such as toilet
flushing, air conditioning, firefighting, on land for garcening etc and remaining shall
be discharged in to th i , e

?rom the date of obtaining

Board reserves its rights to review plangy
plant setup for the treatment of waterworks fo:
the disposal of sewage or trade effluents
conditions. The Applicant should obts
establish the unit or establish ans
addition thereto

cations or other data relating to
purification thereof & the system for
connection with the grant of any consent
jor consent of the Board to take steps to
ent and disposal system or and extension or

2) Project proponent e online monitoring system for monitoring BOD
& S8 parameter. T

replacement of pollution control system or itg parts after
as defined by manufacturer so as to ensure the compliance of
e operation thereof.

3) The industry shoul
expiry of its expeg
standards and

covered under the water consumption
nt s’hquld submit the CESS Returns in

In case the water consumption is d
consumption of local body, the project prd
from the concern local body with the

mﬁmpt@mgib&;ing already assessed on

: i = 3 ,‘p‘ " ) >yt ":
Sr. | Purpose for water cansu.med\\vﬂ ENEERE "Water consumption
: z . o
o v e e Auantity (CMD
L Domestic purpose N o T H4 Mreshi+ 47 (recyclod)
s ] i “c‘ - “,"'""

UAN no. 0000004475, M/s. Gera Developments Pvt, Ltd, Page 3 of 6




L As per your applica
control (APC)system and also proposed
observe the following fuel pattern-

KVA) enclosure

tion, you have proposed to install the Air pollution

* Above roof of the building in which it is i t;ﬁlea

2. The applicant should operate and ma
control system, so as to achieve ¢l
standards,

DG Set (125 | Acoustic Diesel |28 LitHr & |-
KVA) enclosure o 2% Y

3 DG Set (100 Acoustic |2 Diesel |22 Lit; S 1= |~
Kvay enclosure _ L P

4 | DGSet(380 |Acoustic |38 Diesel |85 o (it - -
KvVA) enclosure MY

3 DG Set (380 | Acoustio 3.8 Diesel {85 7 “Lit/Hr S
KVA) enclosure e ;

6 DG Set (100 | Acoustio 2 Diesel O .
KvVa) enclosure

in"above mentioned air pollution
wevel of pollutant

$ to the following

| Particulate mattor [ Not 150 mg/Nm3,

3. The Applicant should obtaf,

*

Ssary prior permission for
specilications and operation

providing additional

thereof or alteration or

control equipment with m
replacement alteration™ ‘% Jbefore its life come to an end or erection of now pollution

control equipment
The Board re ‘
to any tech

UAN no. 0000004475, Mys, Gera Developments Pyt Lid.

hts to vary all or any of the condition in the consent, if due
: Provement or otherwise such variation (including the change
of any cot meut;, other in whole or in part is necessary).

Page 4 of 6
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620 .

1)

2)

3

4)

5)

6)

9)

10) The applicant shall obtain Consent to Operate/f

__UAN no. 0000004475, M/s. Gera Developments Pvt. Lug, | ‘Lm

s:

H
The applicant should provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
should pay to the Board for the services rendered in this behalf.
The firm should strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act. 1981
and environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-
Waste (Management) Rules, 2016.

Jroe

Vehicles hired for bringing construction material to the site should be
and should conform to applicable air and noise emission standards and s
only during non-peak hours.
Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing a1
by treating the room acoustically. %"%.,
b) Industry should provide acoustic enclosure for contxg
enclosure/ acoustic treatment of the room should he d d for minimum 25 dB
(A) insertion loss or for meeting the ambient noise_ st ards, whichever is on
higher side. A suitable exhaust muffler with &ﬂggﬂz% loss of 25 dB (A) should
also be provided. The measurement of igSerfion loss will be done at different
points at 0.5 meters from acoustic enclosurelyooni-dnd then average.
¢} The industry should take adequate meastfés for control of noise levels from
its own sources within the premises s of noise to less than 55 dB(A)
during day time and 45 dB(Andiging the night time. Day time is reckoned
between 6 a.m. to 10 p-m and.night Ynge is reckoned between 10 p.m to § am.
d) Industry should make effo‘ ping down noise level due to DG set, outside
industrial premises, wi hirambient noise requirements by proper sitting and
control measures, ‘ )

enclosure oy

noise. The acoustic

e} A proper routine and u ‘¢ntive maintenance procedure for DG set should be set
and followed in oo tation with the DG manufacturer which would help to

prevent noise, levél of DG set from deteriorating with use.

’ Operated only in case of power failure.

ould not cause any nuisance in the’surrotmding area due to

7 Set.

- should comply with the notification of MoEF dated 17.05.2002

oise limit for generator sets run with diesel.

Solid Wag ‘he applicant should provide onsite municipal solid waste processing
8ys . comply with Solid Waste Management Rules, 2016 & E-Waste M) Rules,

Affidavis ndartakixxg in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web

The indu try should submit official e-mail address and any change will be duly informed
to the MPCB.

The firm should submit to this office, the 30th day of Seffeaul dvear, the
environment statement report for the financial year ending/4NaA 2ok N

Form-V as per the provision of rule 14 of the Environme ’t“ perfe
rule 1992,

Control Board before commissioning of the projec
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 4010437/4020781 Kalpataru Point, 3rd & 4th floor, Sion- Matunga

14037124/4035273 Scheme Road No. 8, Opp. Cine Planet Cinema, Near
Fax : 24044532/4024068 /14023516 Sion Circle, Sion (E),
Email : rohg@mpcb.gov.in Mumbai - 400022
Visit At . http://mpcb.gov.in
Consent order No: Format1.0/BO/RO-HQ/ ‘ Q 630 0 ‘()\‘ ° Date-3]/ 3 12018
To,

M/s. Gera Developments Pvt. Ltd. “Isle Royale”,
S. no. 24, Bavdhan, Mulshi,
Dist- Pune.

Subject: Amendment in Consent to Establish (revalidation and expansion) for
Residential project under Red Category. f

Ref : -

1. Consent to Establish granted vide letter no. BO/RO(HQ)/Pune/CE/CC-29 dated
03.2.2012, T

2. Environmental Clearance granted vide no. SEAC-III-ZOIO/C&)I{.“SOS/TC-:& dated
21.10.2011 amended on 15.5.2014. \,

3. Environmental Clearance for expansion obtained vide mo,-SEAC-III-2015/CR-
9U/TC-III dated 28.6.2016.

4. Amendment in EC dated 28.6.2016 obtained vide letter.dated 2.2.2017.

5. Consent to Establish (revalidation and expansion). granted vide no. BO/RO-
HQ/CC-1704000927 dated 24.4.2017. R LS

6. Minutes of Consent Committee meeting held on 12/02/2018.

Your application MPCB-CONSENT-0000027501 Dated: 07/08/2017

For: Amendment in Consent to Estab sh (revalidation and expansion) for
Residential project N

under Section 25 of the Water (Preven Q 1'& Control of Pollution) Act, 1974 & under
Section 21 of the Air (Prevention &.Control of Pollution) Act, 1981 and Authorization
under Rule 5 of the Hazardous and Other Wastes (M & TM) Rules, 2016and Municipal
Solid Waste (Management & Handling) Rule, 2000is considered and the consent is
hereby granted subject to the following terms and conditions and as detailed in the
schedule I, II, IH1& IV annexed to this order:

1. The amendment in . onsent to establish (revalidation with expansion) is granted
for a period up to ‘commissioning of the project or 5 years or co-terminus with
validity of EC i.e: ‘_i‘ipf”o““‘l,z.2022 whichever is earlier.

\\"”v ) s Iy »
2. The proposed. capital investment of the project is Rs. 49.56 Crs. (As per C.A.

Certiﬁcai‘te ’Sﬁliiiﬁtted by project proponent)

3. The a?i?\ipxiidéd Consent to Establish is valid for construction of Residential
building Project by M/s. Gera Developments Pvt. Ltd. named as “Isle Royale”, at
S. no. 24, Bavdhan, Mulshi, Dist- Pune on total plot area of 54062.28 sq.m. and
total construction built up area 87720.43 sq. mtrs including utilities and services
as per commencement certificate issued by local body.

ol
Conditions under Water (P&CP), 1974 Act for discharge of effluent: / a

4.
Sr. | Description Permitted quantity | Standards to Dispos 'e"
No. of discharge (CMD) | be achieved /2
1. | Trade effluent NIL NA NA {(E’
o
2. Domestic effluent | 119 As per 60% s X
Schedule -1 | recycle
should ba\{ise
| municipal 7 A
UAN no. 0000027501, MJs. Gera Developments Pvt. Ltd. “isle Royale” {{ A Page 1 ofg=~ .25
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5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Description of stack/  Capacity Number Of Standards to be
source Stack achieved

1 DG Set 315 KVA 1 As Per Schedule 11

2 DG Set 125 KVA 1 As Per Schedule -1

3 DG Set 100 KVA 1 As Per Schedule -I1

4 DG Set 380 KVA 1 As Per Schedule 11

5 DG Set 380 KVA 1 As Per Schedule -11

6 DG Set 100 KVA 1 As Per Schedule -I1

6. Conditions uhder Solid Waste Management Rules, 2016:

ig" Type Of Waste | Quantity & UoM | Treatment Disposal

1 Bio-degradable | 220 Kg/Day OwWC Used as Manure ,
Non- 147 Kg/Day - Segregate and Hand over to Local
biodegradable Body for recychng ‘

3 STP Sludge 14 Kg/Day - Used as Manure

7. Conditions under Hazardous and Other Wastes (M & / M) Rules, 2016 for
treatment and disposal ofhazardous waste; NIL.

8. The Board reserves the right to review, amend, suspend revoke etc. this consent
and the same should be binding on the industry. R

9. This consent should not be construed as exemptxon from obtaining necessary
NOC/permission from any other Government authorities.

10. Project Proponent shall comply the Constructnon and Demolition Waste
Management Rules, 2016 which is notnfied by mestry of Environment, Forest
and Climate Change dtd.29/03/2016. %

11. Project Proponent shall submit an afﬁdav,&t in Board’s prescribed format within
15 days regarding the compliance of conditions of EC/CRZ clearance and C to E.

12. Project Proponent shall comply with the conditions stipulated in Environmental
Clearance granted by GoM vide SEAC-111-2010/CR.809/TC-3 dated
21.10.2011 and EC for expansion vide no. SEAC-III-2015/CR-9VTC-III dated
28.6.2016 and amendment dated..

13. This Consent to Estabhsh 1s ;ssued with overriding effect over previous Consent
to Establish granted vnle no. BO/RO-HQ/CC-1704000927 dated 24.4.2017.

For and on behalf of the
Maharashtra Pollution Control Board

«

o

Sy (Dr. P. Anbalagan; IAS)
Member Secretary

Received Consent fee of -

Sr. Amount(Rs.) Transaction No.(RTGS) Date Drawn On
No.

76000.00 000028503618

Copy to:
1. Regional Officer, MPCB, Pune and Sub-Regional
directed to ensure the compliance of the consent

2. Chief Accounts Officer, MPCB, Mumbai.
8. CCICAC desk- for record & website updation p

A 112 AN
MYHAVM B

UAN no. 0000027501, M/s. Gera Developments Pvt. Ltd. “isle Royale”
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Schedule-I
Terms & conditions for compliance of Water Pollution Control:

1)  A] As per your application, you have proposed to install Sewage Treatment Plant
(STP) based on MBBR technology with the design capacity of 120CMD.

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so
as to achieve the following standards prescribed by the Board or under EP Act, 1986
and Rules made there under from time to time, whichever is stringent.

oard
[Limiting Concentration in | >,
mg/l, except for PH i
01 BOD (3 days 270C) |10

02 Suspended Solids 50 @f‘iei %8
03 |cOD 100

Sr No. PParameters Etandards prescribed by

C) The treated effluent shall be 60% recycled for secondary:purposes such as toilet
flushing, air conditioning, firefighting, on land for gardening etc and remaining shall
be discharged in to the municipal sewerage system, V“ -

D] Project proponent shall operate STP for five yeags from the date of obtaining
occupation certificate. b

The Board reserves its rights to review plans; Specifications or other data relating to
plant setup for the treatment of waterworks for:the purification thereof & the system for
the disposal of sewage or trade efﬂuentf'of m connection with the grant of any consent
conditions. The Applicant should obtain prior consent of the Board to take steps to
establish the unit or establish any ‘treatment and disposal system or and extension or
addition thereto p %

2) Project proponent shall. igsfall online monitoring system for monitoring of
BOD, SS and flow at tl;eﬂ;o\iﬂgt of STP.

3) The industry should é@éuife ~replacement of pollution control system or its parts after
expiry of its expegteégi‘"li}fé as defined by manufacturer so as to ensure the compliance of
standards and safety of the operation thereof.

4) In case, thew &Ekonsumption of the project is not covered under the water consumption
of local body;.in-that situation, the project proponent should submit the CESS Returns in
the prescribed format given under the provision of Water (Prevention & Control of
Pollit@o&)ﬁ()ess Act, 1977 and Rules made thereunder for various category of water
consumption.

In case the water consumption is duly assessed under the quantity of water
consumption of local body, the project proponent should submit certificate to that effect
from the concern local body with the request not to assess CESS on their water
consumption, being already assessed on the water consumption of local body.

Sr. | Purpose for water cyﬁfk\ Water consumption
no. ’ gg A! quantity (CMD)
1. Domestic purpose Z\V /g; X 92 (fresh)+ 76 (recycled)

7/ Dy ® 7
7

§ Shg | .
AR B "
GRS -~
UAN no. 0000027501, M/s. Gera Develo 151 vgthd. “isi€ Royale” Page 3 of 6
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Schedule-II

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution
control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack APC UOM

Quantity

Type

Attached To

System

Of Fuel

1 DG Set (315 | Acoustic | 3.5 Diesel |70 Lit/Hr - -
KVA) enclosure

2 DG Set (125 | Acoustic | 2.2 Diesel |28 LittHr - |- |-~
KVA) enclosure

3 DG Set (100 | Acoustic |2 Diesel |22 LitHr |- |-
KVA) enclosure AT

4 DG Set (380 | Acoustic | 3.8 Diesel |85 ['Lit/Hr - =
KVA) enclosure

5 DG Set (380 | Acoustic | 3.8 Diesel | 85 ‘Lit/Hr - |-
KVA) enclosure :

6 DG Set (100 | Acoustic | 2 Diesel |28 . [|Lit/Hr - -
KVA) enclosure 5

* Above roof of the building in which it is ipg;illeﬁ.

2. The applicant should operate and x:g\il
control system, so as to achie X

standards.

%tggp’above mentioned air pollution
ve the level of pollutants to the following

| Particulate matter

3. The Applicant should ob

The Board reserve: its

of any control equipme

| Not to exceed - | 150 mg/Nms.

tain’necessa

ry prior permission for providing additional

cifications and operation thereof or alteration or

ry).

Iy ‘rights to vary all or any of the condition in the consent, if due
to any technological improvement or otherwise such variatio
nt, other in whole or in part is necessa

n (including the change

UAN no. 0000027501, M/s. Gera Developments Pvt, Ltd. “isle Royale”

Page 4 of 6
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Schedule-III
Details of Bank Guarantees

Sr. | Consent Amt of Submission | Purpose of BG Compliance Validity
No. | (Cto BG Period Period Date
E/O/R) Imposed
1 Consent to | Rs. 15 Days Towards compliance [Upto COUor
Establish 10 lakh of EC and consent Commissioning | Five years
conditions of the project or validity
of EC
whichever
is earlier

UAN no. 0000027501, M/s. Gera Developments Pvt. Ltd, “isle Royale”

Page 5of 6




626

Schedule-IV

General Conditions:

1) The applicant should provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
should pay to the Board for the services rendered in this behalf.

2) The firm should strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-
Waste (Management) Rules, 2016.

3) Drainage system should be provided for collection of sewage effluents. Terminal manholes
should be provided at the end of the collection system with arrangement for measuring the
flow. No sewage should be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage should find its way other than in designed and provided collection
system.

4) Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and should%é»ﬁgperated
only during non-peak hours. o, Y s

5) Conditions for D.G. Set Y

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or
by treating the room acoustically, f

b) Industry should provide acoustic enclosure for control, of noise. The acoustic
enclosure/ acoustic treatment of the room should bgci;esigﬁed for minimum 25 dB
(A) insertion loss or for meeting the ambient ng :’;? standards, whichever is on
higher side. A suitable exhaust muffler with_insertion loss of 25 dB (A) should

P

¢) The industry should take adequate measutes for control of noise levels from
its own sources within the premises dn.respect of noise to less than 55 dB(A)
during day time and 45 dB(A)gégiiﬁng; the night time. Day time is reckoned
between 6 a.m. to 10 p.m and.night, time is reckoned between 10p.mto6a.m.

d) Industry should make efforts)tgi‘n@ing down noise level due to DG set, outside

e) A proper routine and preventive maintenance procedure for DG set should be set

D D.G. Set shotyx}ld;ﬁev:épéi'ated only in case of power failure,

8) The applicant-should not cause any nuisance in the surrounding area due to
operation of D.G' Set.

h) The app}gg%ﬁf should comply with the notification of MoEF dated 17.05.2002

reé‘ag’%i@ga oise limit for generator sets run with diesel.
6) Solid gYaste\~ The applicant should provide onsite municipal solid waste processing

‘ &sﬁgqnld comply with Solid Waste Management Rulgs=2 ste (M) Rules,
7 t undertaking in respect of no change in the/atids Ntions and
compliance of the consent conditions the draft can b/ & ' A cial web
site of the MPCB.
8) The industry should submit official e-mail address a hformed
to the MPCB. ’

9) The firm should submit to this office, the 30th X
environment statement report for the financial year eN{¥
Form-V as per the provision of rule 14 of the Environme
rule 1992,

10) The applicant shall obtain Consent to Operate from Maharashtra Pollution
Control Board before commissioning of the project. ﬁ
1

\
UAN no. 0000027501, M/s. Gera Developments Pvt. Ltd. “isle Royale” i / Page 6 of 6
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633 /4 n nz}g@ﬁgﬁ'_ﬂ
MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 24010437/24020781 g Kalpataru Point, 3rd & 4th floor,

124037124/24035273 Sion- Matunga Scheme Road No. 8,
Fax I 24044532/24024068 Opp. Cine Planet Cinema, Near Sion Circle,
124023516 Sion (E), Mumbai - 400022

Email :  jdwater @mpcb.gov.in
Visit At :  http:/mpcb.gov.in

Infrastructure /Red/LSI
Conserit order No: Format1.0/BO/JD (WPC)UAN-44206 /Auto renewal /CC- | C{ 0500 |06
Date|/05/2019

To,
M/s. Gera Development Pvt Ltd, “Isle Royal”
 8.no.24 Bavdhan Tal-Mulshi
Dist: Pune 4,
Sub: Auto- Renewal of Consent to Operate (1%t Part) for Residential Building%ﬁg acts is
granted under Red category . . A
Ref: 1. Consent to Established obtained Vide No. Format 1.0/BO/RO(HQS7Q . 765000523
dt.15.05.2017. '
2. Environmental Clearance obtained Vide SEAC-2010-CR-8Q9/’%1' C-3-
dt.21.10.2011 amended on 15.05.2014. f
3. Your Application under auto renewal vide UAN No. 44206 t.07.03.2018

For: Auto Renewal of Consent to Operate (1% Part)i‘i?zor Rgg‘idéntial Building project under
Section 26 of the Water (Prevention & Control of Pollution) Act:1974 & under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 and Authorizéffbg under Rule 5 of the Hazardous and
Other Wastes (M & TM) Rules, 2016 is considered-and thé.consent is hereby gra ;
the following terms and conditions and as detailed:in:the’schedule |, I, Il & WA
order: e ;

......
Taemm Tt I e,

. %

‘"m“ ‘:;%is’}w; )
1. The auto renewal of Consent is gragntgd’fm:;‘pé‘riod up to 31.12.2019

2. The proposed capital investment of ,‘thé""prov}‘ect is Rs. 56.35 Cr.
(As per C.A certificate submitted by ‘project proponent)

For Auto Renewal of Consgnt to Operate (1%t Pant) is valid for ResidentiaNgt )
named as M/s. Gera Developmént Pvt Ltd, “Isle Royal” S.no.24 Bavdhan Tat N8 ,
Pune For total plot areapf £4,900.0 Sqm and completed construction built up area 16;885.0 Sq.
Sam out of total }gonst'r‘géftigﬁ*‘BUA 25,769.49 Sqm including utilities and services.

3. Conditions uhder W;ter (P&CP), 1974 Act for discharge of effluent:

De olile ed qua ¢ anagaard * DISPOS3
0 Cl arqge | J PDEe 3 eved
1. | Tradé-effluent NIL NA NA
2. | Domestic effluent 24.0 As per 60% should be reused &
Schedule ~| recycled and remaining
should be discharged in
municipal sewer

| 4. Conditions under Air (P& CP) Act, 1981 for air emissions:

De NLHO 0 = ana per O anaaro O De
1 DG Set 250 KVA 1 As Per Schedule ~If
2 DG Set 125 KVA 1 As Per Schedule ~II
3 DG Set 100 KVA 1 As Per Schedule -

N

M/s. Gera Development Pvt Ltd UAN 44206 | Page 1 of 6
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5. Conditions under Solid Waste Management Rules, 2016:
Sr. Type Of Waste Quantity & UoM  Treatment Disposal
no.

Wet garbage 68.0 Kg/Day Organics waste Used as Manure
Converter with
composting facility /
Biogas digester with
composting facility

2 Dry garbage 35.0 Kg/Day -- Segregate and

Hand over to Local

Body for recycling

3. STP sludge Kg/day STP Used as manure

6. This Consent is issued under the auto renewal consent policy of the Board. As?aer self-
certificate submitted by Ms. Sunita Gera , Director authorized signatory. ; %j&’*

7. The M.P.C Board reserves the rights to revoke the Consent any time for an s

8. The applicant shall inform the Board in each financial year about the chgngé jh Capital
investment of the industry. In case, if the Capital investment is increaged by an amount
upto 10% then the industry shall make payment of the correspond%?ig_ fees for consent to
establish and also difference in consent to operate fees for the corre ndmg block year. In
case, if there is increase in Capital investment by over 10% t!}é A J:h% industry shall submit
a fresh application in prescribed form. P N

9. The Board reserves the right to review, amend, suspend, revoke ‘etc. this consent and the same
should be binding on the industry. ;

10. This consent should not be construed as exemption \frdﬁﬁ?qbtaining necessary NOC/permission
from any other Government authorities. L

11. Project Proponent shall install online monitoring systems for BOD, TSS and flow at the outlet

12, Project Proponent shall Operate andﬂmgiﬂij@iﬁﬁfganic waste digester with composting facility
or Biogas digester with composting facility. =

13.The applicant should comply with the conditions stipulated in Environmental Clearance
Obtained from SEAC, Environment Department, Government of Maharashtra, dtd .15.05.2014

. N For and on behalf of the
Maharashtra Pollution Control Board

qff%m

(P. K. Mirashe)
Member Secretary

Received Gp fee of —
Sr.No. Amount (Rs.) Transaction . No. Date Drawn On
1 1,00,000/- NEFT 13.03.2018 ICICI Bank

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Office
directed to ensure the compliance of the consent conditio

2. Chief Accounts Officer, MPCB, Mumbai.

3. CC/CAC desk- for record & website updating purposes.

%
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Schedule-l

Terms & conditions for compliance of Water Pollution Control:

1) AJAsper your application, you have installed of Sewage Treatment Plants (STP) with the
design capacity of 25.0 CMD

B] The Applicant shall Operate the effluent treatment plant (STP) to treat the sewage so as to
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules
made there under from time to time, whichever is stringent.

Sr No. [Parameters Standards prescribed by Board
|Limiting Concentration in mg/l, except for PH
01 |BOD (3 days 27°C ) 10 R
02 [Suspended Solids 50
COD
03
04 |Residual Chiorine

C) The treated effluent shall be 60% recycled for secondary purposes such as toilet flushing,
air conditioning, firefighting, on land for gardening etc and remaining shall be discharged in
to the municipal Sewerage system. :

D] Project proponent shall operate STP for five years fr"ong;;tﬁe date of obtaining occupation
certificate. -

The Board reserves its rights to review plans, Specifications or other data relating to plant setup

for the treatment of waterworks for the purification:thereof & the system for the disposal of

Sewage or trade effluent or in connection with-the grant of any consent conditions. The

Applicant should obtain prior consent of the Board to take steps to establish the unit or establish

sposal system or and extension or addition thereto ,

&N, ey

2) The industry should ensure replggéﬁegt Sf pollution control system or its parts after expiry of
its expected life as defined by marniufacturer so as to ensure the compliance of standards and
safety of the operation thereof. -

Sr. Purpo‘se for water consumed Water consumption
no. | . quantity (CMD)
110 D‘emestic purpose 30.0

4) The Applicant shall provide Specific Water Pollution contro| system as per the conditions
of EP Act, 1986 and rule made there under from time to time.

G
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Schedule-li

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have proposed to install the Air pollution control

(APC)system and also proposed to erect following stack (s} and to observe the
following fuel pattern-

Height

Type Of Quantity
in Mtrs.

Fuel

uom

Attached To

DG Set Acoustic Diesel/ | .
(250 KVA) | enclosure | 316 HSD Lit/Hr
2. DG Set Acoustic Diesel/ . . W |- -
(125KVA) |enclosure | 224 | Wsp 28 Lit/Hr "
3. - DG Set Acoustic Diesel/ s e -
(100KVA) |enclosure | 200 | “hen 28 LMy

* Above roof of the building in which it is installed.

2. The appli¢ant stiouid o
system, so as to achiev

perate and maintain abov

e mentioned ‘a§r pollution contro}

e the level of pollutants to the following standards.

Paﬂicd:ate matter

o
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Schedule-li}

Details of Bank Guarantees
==2a = O1 Pank Guarantees

Sr. | Consent Amt of BG Submissio [ Purpose of BG Compliance Validity }
No. | (C to E/O/R) | Imposed n Period Period Date
1 Consent to|Rs. 10 lakh 15 Days Towards Continuous [31.09.2019
Operate Compliance of EC
and consent
conditions, |

s
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Schedule-1Iv
General Conditions:
==tfal Londitions

Board for the services rendered in this behalf.

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 20186.

3) Drainage system shall be provided for collection of Sewage effluents. Terminal manholes shall
be provided at the end of the collection system with arrangement for measuring the flow. No

4) Vehicles hired for bringing construction material to the site should be in good condition and

during non-peak hours.
5) Conditions for D.G. Set :
a) Noise from the D.G. Set should be controlied by providing an acoustic ‘enclosure or by
treating the room acoustically. o 8y
b) Industry should provide acoustic enclosure for control of noise, The ‘acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 4B (A) insertion loss or

average. e e

c) The industry shall take adequate measures for..control of noise levels from its own
sources within the premises in respect of noise“to'less than 55 dB(A) during day time and
45 dB(A) during the night time. Day time is reékbned between 6 a.m. to 10 p.m and night
time is reckoned between 10 p.mto 6 am,

d) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures,

e) Installation of DG Set must. e strictly in compliance with recommendations of DG Set

manufacturer. » '

followed in consultation with the DG manufacturer which would help to prevent noise levels
of DG set from deteriorating with use.
g) D.G. Set shall be operated only in case of power failure.
h) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set. '
i) The applicaqt%gﬁa}j comply with the notification of MoEF dated 17.05.2002 regarding noise
limit for-genefator sets run with diesel,
6) Solid' as&te&%@e applicant shall provide onsite municipal solid waste processing system &
7)  Affidavit undertaking in respect of no change in the status of consent conditions and compliance
of the consent conditions the draft can be downloaded from the official web site of the MPCB.
8) The treated sewage shall be disinfected using suitable disinfection method.
9) The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per the
provision of rule 14 of the Environmental (Pro d Amended rule 1992.

o

10) The applicant make an application
date of the expiry of the consent.

M/s. Gera Development Pvt Ltd UAN 44206 . I e Page 6 of 6
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& Maharashtra Pollution Cegtrol Board P T
4 565666391cb48b12ced86001 T __‘ i

MAHARASHTRA POLLUTION CONTROL BOAR

* Phone :  24010437/24020761 Kalpatary Point, 3rd & 4th floor,

T2A03T124/28038273 Sion- Matungs Schemse Road No. B,
Fax  :  24044532/24024068 Opp. Cing Planet Cinema, Near Sion Circle,

124023518 Sion (E), Mumbai - 400022
Emall :  jdwater @mpcb.gov.in ”
VisitAt : bttp/mpch.govin ‘;’g
Infrastructure /Red/LS| v
Consent order No: Format1.0/BOWJD (WPC)IUAN-075589/COICC- 2.6 8 280 | %7 k
Date26 1 0 342020 '
Te,

M/s. Isle Royale By Gera Developments Pyt Ltd,
$.No. 24, Bhavdhan, Tal: Mulshi, Dist: Pune.

Sub: Consent to Operate for Construction of Residential Projects is granted mj}!&g Red
WW“*?* ?Y:‘" e

Ref: 1. Your Application vide UAN No. 075599 dt. 24/06/2019. o Ol ;
2. Amendment in Consent to Establish (Revalidation & Expansion) granted y ’
1.0/BO/ROHQ/1803001510 dt. 31/03/2018,
3. Consent to operate (Part) granted vide no. Format1 0/BO/RO-HQGL

dt. 15/05/2017. A
4. Environmental Clearance obtained Vide SEAC-III2015/C; }gg@:&s dt. 02/02/2017.
8. Minutes of 11" Consent Commitiee Meeting held on 13/01/2020.

For: Consent to Operate for Construction of Residential Projects under Section 26 of the Wate
{Prevention & Control of Pollution) Act, 1674 & under Se@%zz 21 of the Air (Prevention & Control o
Pollution) Act, 1981 and Authorization under Rule § ofithe Hazardous and Other Wastes (M & T™,
Ruiﬁl 2016 Is considered and the consent is hergby, granted subject to the following terms anc
conditions and as detailed in the schedule |, *L::‘**m &[annexed to this order:

s N ad
1. Consent to Operale is granted for pg%ﬁg@fln:éﬁﬂft}aﬂﬂﬁl
‘\‘ 1{ “;‘“’m’f
thé project s Rs.136.22 Cr.

2. The proposed capital investment o

(As per C.A centificate auhmitt@; by'ps proponent}
( e
The Consent to Operate i Yor Construction of Residential Projects named as Mis. lsle
Royale By Gera Devalopr t Ltd, S.No. 24, Bhavdhan, Tal: Mulshi, Dist: Pune, for fotal %
plot area 54,062.08 Sqm &completed BUA area 84,605.43 Sgm out of total BUASESIRZ
Sqm, as per EC dt. 020242017 including utilities and services. As per commencpefe ifida
issued by local big ’ 4

3. _Conditiondwrider Water (P&CP), 1974 Act for discharge of effluent:
r. | | Detgript Permitted quantity of | Standards to
No. Ty discharge (CMD) be achieved
1. | Trade effluent NIL NA
2, | Domestic effiuent 118.00 As per
Schedule -
4. Conditions under Air (P& CP} Act 1881 for air emissions; ,
F BT b I er Sianda o b
1. DG 8at v 315 KVA 1 As Per Schadule -1
2. | DG Set 125 KVA 1 As Per Schedule |
3. ] DG Set 100 KVA 1 As Per Schedule -i
4* DG Set 380 KVA 1 Ag Per Schedule -it
5 | DG Sat 250 KVA 1 As Per Schedule -if
Mis. iate Royabe By Gors Davelopments Pyt Ltd VAN 078860 Puge 1 066 -

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
httna-/lhlnckehain eemneh inldnas/ReRRRARA1~h4Rh12redRANN



Maharashtra Pollution Cemirol Board
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Conditions under Solid Waste Management Rules, 2018:

Sr
0. | TYpe Of Waste | Quantity & UOM | Treatment Disposal
; © | Wet garbage 220.00 Kg/Day Organics waste Used as Manure
‘. Converter with
¥ | composting facility /
: % PPl Bicgas digester with
; compasting facility
.2 | Dry garbage 147.00 Kg/Day - Segregate and Hand
i aver to Local Body
‘ _ _ for recycling
3 | 8TP sludge 15.00 Kg/day 8TP Used as manure

Project shall submit Board Resolution towards possession given prior to obtain
~erate from Board and shall submit BG of Rs .2.0 lakh for compliance of same:
Conditions under Hazardous and Other Wastes {M & TM) Rules, 2018 reatment and

.. . disposal of hazardous waste; NIL. ,
'« TheBoard reserves the right to review, amend, suspend, revoke etc. th it and the same
- shoukd be binding on the industry. : . :
£. This consent should not be construed as exemption from ob@éni;@‘ ecessary NOC/permission
from any other Gavemment authorities, i

4. Project Proponent shall comply the Construction and Défndlitidn " Wasts Management Rules,
' 2016 which is notified by Ministry of Environment, Forest limate Change did 29/03/2016.
-.Project Proporient shall submit an affidavit in Bgam prescribed format within 15 days
. "egarding the compliance of conditions of ECCRZ tiéarance and C to E.
. + foject Proponent shall install online maq@aﬁr@@??’éﬁts for BOD, TSS and fiow at the outlet
of STP. N
1% Project Proponent shall Operate and @gﬁ?&@%@c waste digester with compaosting facility
or Biogas digester with composting fagilty, .}
"4 The appiicant should comply with the condiions stipulated in Environmental Clearance
Obtained from SEAC, Environmggmepartmem, Government of Maharashlra, dtd. 02/02/2017
for total plot area 54,062.08 Sqm& total construction BUA area 54,605.43 Sqm.

8

For and on behalf of the

{E. Ravendiran, IAS)
Member Sacretary

received Consent fee of
8 Sr.No.  Amount(Rs.)
1

Transaction. No.
N2061908B84227100

"py to:
.. 1. Regional Officer, MPCB, Fune and Sub-Regional Officer, MPZR
directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB, Mumbai,
3. CC desk- for record & website updating purposes.

oo
A

_3 w Is¥a Royale By Gars Developments Pyt Ltd UAN 075599

Kindly verify the document on the Maharashtra Pollution Contro! Board Blockchain by scanning the QR code.
httna //hlnckehain ermneh inldnrs/ReRARARRA1~h4Rh12redRANN1
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1) Al As per your application, you have installed of Sewage Treatment Plants (STP) with &
design capacity of 120.00 CMD

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage s0 as ¢
achieve the following standards prescribed by the Board or under EP Act, 1966 and Rula-

made there under from time to time, whichever is stringent.

1. Between 85t0 8.0

2. Nut more than 20 .

3. Not more than 10 mgll.

4. | Chemical oxygen Demand | Not to more than ED mg/. %
(COD) R

6. | NH4N Not more than Emghp. ",

8. | NTotal Not more than /;g mg

7. | Fecal Coliforrn MPN/100 MI Less than o | ¥

C) The treated efiuent shall be 80% recycled for secondary pli pgse‘é; such as toilef flushin.,,
air conditioning, firefighting, on land for gardening atc a‘% mmaamrng shall be discharged in
to the municipal sewerage system.

(8] Pmmwpmpmnt shall operate STP for five yea%@ m‘fba date of obtaining occupation
certificate

The Board reserves ils rights to review plans, Sg

for the treatment of waterworks for the pyrifi

sawage or trade amusnt or in connectl

ons or other data relating to plant s:
fich thereof & the system for the dispc.

“the grant of any consent conditions. &~
rd to take steps to establish the unit or estabi
nsion or addition thersto

2) The industry should ensure rapl iant of patlution control system or its parts after axpiry ¢
its expected life as defined | nufacturer 5o as 1o ensure the compliance of standards an
safely of the aperaﬁan e ’

A

h the provisions of the Water (Prevention & Control of
amended, by installing water meters and other provisions as -

3) The Applicant shall & !
Peuuﬁan; Act, 1978

se for water consumad Water consumption - .
quantity (CMD) ;
140.00 N

M/n, tals Royale By Gers Devslogrents Pvt Lid UAN 075809

S S 50

ment on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.

Kindly verify the docu
httne://hlarkchain ecmneh infdnrs/AeRRRARR01 rh48h12cedRANN1
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Bl Maharashtra Pollution Cestrol Board

1. As per your application,
(APC)system and also pr
following fuel pattern.

5t

Stack
. Attached To

APC
Systom

' Height
in Mtrs,

you have proposed to install th
oposed to erect following stack {s} and to observe the

Type Of Q

@ of Alr Pollution Control:

uantity

e Alr poliution controf

o

1. DG Set Acoustic T
2, DG Set [ Acoustic -
i ﬁzs KVA} enclosure Dissel
3. DG Set Acoustic
(100KVA) |enclosure | %00 | Diesel
4, DG Set Acoustic
(380 KVA) | enclosure Diesel
5. DG Set Acoustic .
(250 KVA) | enciosure | 400 | Diesel -

* Above roof of the building in which i is installsd.

v iioned air poliution control

2. The applicant should aperate and maintain a
k ing standards,

system, 30 as to achleve the level of poliutants tog

( Particulate matter

-3 The Applicant should obtain necessary pdox, Permission for providing additi

equipment with necessary specificatiogis i eration thereof g{ atter'gion or %af;gwﬁ
alteration wall beture its life come to an'end OF erection of new pollution control equipment,
The Board reserves its rights to yary'all'gi-any of the condition in the consent, If due to any
tec?gno&cgm&i improvement or otherwise such variation (including th nge of any control
equipment, ather in whole nrﬁ*p;;ﬁs necessary). Ry

i

Y . * Royals By Gers Devalopenents Pt Lig UAN 078580 Page 405

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
httne-//hlarkrhain eemneh infdnrs/ReRARRRRA1~hARh12cedRANNT
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 Schedulel
Details of Bank Guarantees

8r. | Cansent Amt of BG Submissio | Purpose of HG | Compliance | Validity
No. | {C to EO/R] | Imposed n Period _ Period Date
1. |[Consent to|Rs. iDlakh | 15 Days Towards Confinuous | n
Operatae Compliance of EC .
and consent ;
2. |Consent fto| Rs.2.0lakh 15 days shall submit Confinuous {31, - -
Operate Board Resolution ‘
possession given
prior 1o obtain
consant o
operate from
Board

Min. Isle Royale By Gars Developments Pyt Lid UAN arga9s Page B of 8

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
httns //hlnckehain ecmnch infdars/feRRRARRA1~h4RK1 2radRANN1
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*++2 following general conditions shall apply as per the type of the industry.

3} Dra

4

The applicant shall provide facility for collection of samples of sewage effluents, air emissions

and hazardous waste to the Board staff at the terminal or designated points and shall payiothe
¥

Board for the services rendered in this behalf.

Thg firm shall mcﬁy‘ comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
{(Management) Rules, 2016.

be provided at the end of the collection system with arrangement for measuring the fiow: No

sewage shall be admitted in the pipes/sewers downstream of the terminal manholes. No sewage

shall find its way other than in designed and provided collection system.

Vehicles hired for bringing construction material to the site should be in good Capdition and

should conform to applicable air and noise emission standards and should ‘

during non-peak hours.

Conditions for D.G. Set o, 10> '

a) Noise from the D.G. Set should be controlled by providing an af closure or by
treating the room acoustically. \

b) Industry should provide acoustic enclosurs for control of noi:
acoustic treatment of the room should be designed for mir
for meeting the ambient noise standards, whichever Is on
muffler with insertion loss of 25 dB {A) shall also be proy
loss will be done at different points at 0.5 meters.4

& measurement of insertion
Qﬁ:ﬁﬂ: anclosure/room and then

average.
¢} The industry shall take adequate measur
saurces within the premises in respect of noi
45 dB(A) during the night time. Day timé is’
time is reckoned between 10pmtoda,
d) Industry should make efforts to by
pramises, within ambient noise regi

ontrol of noise levels from its own
than 56 dB(A) during day time and
ed between 6 a.m. to 10 p.m and night

yhvioise level due to DG set, outside industrial
by proper sitting and control measures.
in compliance with recommandations of DG Set

vt M A‘:N@ k
f} A proper routine and preveative. maintenance procedure for DG set should be set and

8)
¥

" U} The applicant make an applic; a/ ;

followed in consultation wit
of DG set from deterioratin
g) D.G. Setshall be opera
h} The applicant s%;
' comply with the notification of MOEF dated 17.05.2002 regarding noise
eralor sets run with diesel.
~JThe applicant shall provide onsite municipal solid waste processing system &
Iy with Solid Waste Management Rules, 2018 & E-Wasts (M) Rules, 2016,
Javit-undertaking in respect of no change in the status of consent conditions and compliance
of the consent conditions the draft can be downloaded from the official web site of ths MPCE,
“he trealed sewage shall be disinfected using suitable disinfection methad.
-The firm shall submit to this office, the 30th.dav o September every year, the environment
statement report for the financial yeag.e “rq;"\ e in the prescribed Form-V as per the
provision of rule 14 of the Environog e tBetioh] Jedad Amended rule 1892,

Qéye;,i \ least 60 days before the date
4 i

hthe DG manufacturer which would help to prevent noise levels
with use.

d'only in case of power failure. )

cause any nuisance in the surrounding area due to operation of

e

of the expiry of the consent, ')
',-‘

A

Iste Rayalo By Gera Developments Pyt Ltd “~ o BAN75009 Page 5 of §

;%
inage system shall be provided for collection of sewage effluents. Terminal manholel shall ©

¥
%

httna'//hlnckechain ecmneh infdacs/ReARARRRA1~hARK1 2redRANN1

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 e Kalpataru Point, 2nd and

Fax: 24044532/4024068/4023516 L . 4th floor, Opp. Cine Planet

Website: http://mpch.gov.in e Cinema, Near Sion Circle,

Email: jdwater@mpcb.gov.in L\ T /4 Sion (E), Mumbai-400022
hS | /4

Infrastructure/RED/L.S.| , (fg

No:- Format1.0/CC/UAN No.0000097021/cR Q. \8S 00 338 pate: 2\\0 (2]

TO, Qg‘/

M/s. Isle Royale by Gera Developments 2

Pvt. Ltd. PO -

S.No.24,Bavdhan Tal: Mulashi,Dist: Pune. iy

Your Service is Qur Duty

Sub: Renewal of Consent to Operate for Construction of Residential Project
is granted under Red category.

Ref: 1, Amendment in consnt to Esablish (revalidation & Expansion) for granted vide
No. Format1.0/BO/RO-HQ/1803001510 dtd. 31/03/2018.

2. Consent to Operate granted vide No.
Formatl.0/BO/|D(WPC)/UAN-075599/CO/CC-2002001204 dt. 26/02/2020.

3. Environment Clearance granted vide No. SEIAA-1I/2015/CR-91/TC-3 dtd.
02/02/2017.

4, Minutes of 14th Consent Committee Meeting held on 25/02/2021

Your application NO, MPCB-CONSENT-0000097021

For: grant of Renewal of consent under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule LiLIII & IV annexed to this order:

1. The Consent to Renewal is granted for a period up to 30.08.2022

2. The capital investment of the project is Rs.192.56 Cr. (As per C.A Certificate
submitted by industry).

3. The Reneal of Consent to Operate is valid for Construction of Residential
Project named as M/s. Isle Royale by Gera Developments Pvt,
Ltd.,S.No.24,Bavdhan, Tal: Mulashi, Dist: Pune on Total Plot Area of
54,062.08 SqMtrs for construction BUA of 54,605.43 SqMtrs out of Total
Construction BUA of 54,605.43 SqMtrs as per EC granted date 02/02/2017,
including utilities and services & As per Architect certificate submitted by
Project proponent.

4, Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr No Description Permitted (in CMD) ' Standards to Disposal

A\

L

isle Royala by Gera Developments Pivt, Ltd./CR/UAN No. MPCB-CONSENY-ODO&CQ?OZ} fgi-oﬁigoz‘x 06:23:50 pm) /QMS.P06_F02/00 Page 1 of 7



646"

10

11

12

13

Sg Description Permitted Standards to Disposal

Domestic The treated effluent shall be
effluent 60% recycled for secondary
purposes such as toilet flushing,
air conditioning, cooling tower
make up, firefighting etc. and
remaining shall be connected to
the sewerage system provided
by local body

Conditions under Air (P& CP) Act, 1981 for air emissions:

2er O3
0. e BLion ¢ a 0 2 andardc 0 De a Pved

S-1 DG set (315 KVA) 1 As per Schedule -I|
S-2 DG set (125 KVA) 1 As per Schedule -II
S-3 DG set (100 KVA) 1 As per Schedule I
S-4 DG set (380 KVA) 1 As per Schedule -I!
S-5 DG set (250 KVA) 1 As per Schedule -li

Conditions under Solid Waste Rules, 2016:

Sr  Type Of Quantity & .
No Waste UoM Treatment Disposal

Organics waste Converter|
with composting facility /
Biogas digester with
composting facility

1 |Wet garbage 220 Kg/Day

Used as Manure

Segregate and Hand
over to Local Body for
recycling

3 |Sludge 14 Kg/Day used as manure

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

SriNo Category No. Quantity UoMm Treatment Disposal
NA
The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.
This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

Project Proponent shall comply with the conditions stipulated in EC and C to 0 and
submit BG of Rs. 10 Lakhs towards compliance of the same

Project Proponent shall install online monitoring system to the O/L of STP for
monitoring pH, SS and flow.

Project Proponent shall operate and majnssisrSesanic waste digester with composting
facility or Bio gas digester with co ‘

2 [Dry garbage 147 Kg/Day

| Wy purposes such as toilet
flushing, air conditioning, coolinfs \{Rg etc. and remaining shall

be utilized on land for gardeniny

: yar
s

S

Op
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14 Project Proponent shall make provision of charging port for Electric vehicles at least 10
% of total available parking

15 Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.

16 Project Proponent shall take adequate measures to contro! dust emissions and noise
level during construction phase.

For and on behalf of the
Maharashtra Pollution Control Board.

(Ashok Shingare Is),
Member Secretary

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 770240.00 |TXN2010000537 07/10/2020|Online Payment
2 | 100000.00 |TXN2104000840 09/04/2021|Online Payment

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |

- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

Isle Royale by Gera Developments Pvt, Ltd/CR/UAN No, MPCB-CONSENT-D000097021 {09-04-2021 06:23:50 pm) 1QMS.PO6_F02/00 Page 3 of 7



648

v SCHEDULE-|
Terms & conditions for compliance of Water Pollution Control:

A] As per your application, you have provided MBBR based Sewage Treatment Plants

(STPs) of combined capacity 120 CMD for treatment of domestic effluent of
119 CMD.

1)

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
50 as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH
1 pH 5.5-9.0
2 BOD 10
3 COD 50
4 TSS 20
5 NH4 N 5
6 N-total 10
7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and

remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body,

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps

to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

Water consumption
quantity (CMD)
0.00

Purpose for water consumed

Industrial Cooling, spraying in mine pits or boiler feed

[Domestic purpose 140.00
Processing whereby water gets polluted & pollutants :
3. AN 0.00
are easily biodegradable
4 Processing whereby water gets polluted & pollutants 0.00
" |are not easily biodegradable and are toxic )

5)

NS xS

- ' ~.' < m/
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fuel pattern-

Stack Stack Attached

No. To

SCHEDULE-Il
rcom

APC System

i ' of Air

As per your application, you have provided the Air pollution control
(APC)system and erected following stack (s) and to observe the following

Height in Type of Quantity &

Mtrs.

ti r

Fuel

UoM

S-1 DG Set (315KVA) [Acoustic enclosure]  3.55 Diesel 70 Ltr/Hr
S-2 DG set (125 KVA) [Acoustic enclosure| 2.24 Diesel 28 Ltr/Hr
S-3 DG set (100 KVA) [Acoustic enclosure] 2.00 Diesel 28 Ltr/Hr
S-4 DG set (380 KVA) |Acoustic enclosure| 3.90 Diesel 80 Ltr/Hr
S-5 DG set (250 KVA) [Acoustic enclosure| 3,16 Diesel 55 Ltr/Hr
2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.
[ Total Particular matter |  Nottoexceed | 150 mg/Nm3 |
3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.
4) The Board reserves its rights to vary all or any of the condition in the consent, if due to

any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

SCHEDULE-IlI
Details of Bank Guarantees:

Amt of
:]¢]
Imposed

Sr. Consent{C2E/C
No. 20/C2R)

Submission
Period

Purpose
of BG

Compliance
Period

Validity
Date

Towards O
and M of
pollution

control
system

Compliance
consent

conditions.

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above,

Rs. 10
lakh

Consent to

Operate 15 Days

31/102022

contineous

BG Forfeiture History

Amount
of 55
irseorcu

Amount of Reason of
BG BG
Forfeiture Forfeiture

Consent
(C2E/C20/C2R)

Sub:nission Purpose

Srno. F ‘riou of BG

P

.. 7
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BG Return details

Amount of BG
Returned

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG
NA

SCHEDULE-IV

General Conditions:
1 The applicant shall provide facility for collection of samples of sewage effluents, air

emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3  Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal

manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer,

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.
h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Mana 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit undertaking in respe: e status of consent conditions and
wnloaded from the official web site

of the MPCB.
“.‘
i
-~ 3
v ‘ 3’ 1.1 -, .—) iy
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Isle Royale by Gera Davelot ts Pvt. Ltd JCR/UAN No. MPCB-CRN ) 9702?9-04-22'21 06:23:50 pm) /QMS.PO6_FD2/00 Page 6 of 7
4 1

NS
\\‘ ”




6P

8  Applicant shall submit official e-mail address and any change will be duly informed to
the MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the
prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992,

11 The applicant shall make an application for renewal of the consent at least 60 days
before date of the expiry of the consent.

For and on behalf of the
Maharashtra Pollution Control Board,

(Ashok Shingare iA3), ™
Member Secretary

Page 7 of 7
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MAHARASHTRA POLLUTION CONTROL BOARD

HromT———.

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 e 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in S Cinema, Near Sion Circle,

Email: cac-cell@mpch.gov.in Sion (E), Mumbai-400022

Vg

Infrastructure/RED/L.S.I

No:- Format1.0/CC/UAN No.0000142139/CR/2306000961 Date: 14/06/2023

WL %
Isle Royale by M/s Gera Developments '%\‘ l

Pvt.Ltd, \\ﬂ Lfestyle for PN
S.No.24, Bavdhan, Tal Mulashi, Dist Pune ENIOITEN - sevciomes

Your Service is Our Duty

Sub: Renewal of Consent to Operate (part-1) for Residential Development
Project under Red Category

Ref: 1. Amendment in consnt to Esablish (revalidation & Expansion) for granted
vide No. Format1.0/BO/RO-HQ/1803001510 dtd. 31/03/2018.

2. Renewal of Consent to Operate granted vide No. Format1.0/CC/UAN
N0.097021/CR-2105001338 dtd. 31.05.2021

3. Minutes of 3rd Consent Committee Meeting of 2023-24 held on
12.05.2023

Your application NO. MPCB-CONSENT-0000142139

For: grant of Consent to Renewal under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule LILIII & IV annexed to this order:

1. The Renewal of Consent to operate is granted for period upto 30.08.2024

2. The capital investment of the project is Rs.192.56 Cr. (As per C.A Certificate
submitted by industry).

3. The Consent to Renewal (part-1) is valid for construction project named as
Isle Royale by M/s Gera Developments Pvt.Ltd, S.No.24 ,Bavdhan, Tal
Mulashi, Dist Pune on Total Plot Area of 54062.08 SqMtrs for completed total
construction BUA of 51512.58 SqMtrs out of Total Construction BUA of
54605.43 SqMtrs as per EC granted dated 02.02.2017 including utilities and
services

Plot Area

Permission Obtained BUA (SqMtr)

{(SqMtr)

1 Environmental Clearance dtd 02.02.2017 54062.08 5465.43
Consent to Establish (revalidation &
2 |Expansion) dtd 31.03.2018 comen. | 54062.08 54605.43
Renewal of Consent to Operafe dtd,. +H/] 4™
3 et /I}'bgﬁ - &§4062.08 54605.43
*
<>
Tsle Royale by Gera Developments PvE,LEd/CR/UAN No.MPCE- RS y A NRTAE dus-ld.7746
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Ifk'; Description P(?,:'Z',\ffgfl Standards to Disposal
1. {Trade effluent Nil NA NA
2. |Domestic 119 As per The treated effluent shall be 60%
effluent Schedule -1 [recycled for secondary purposes
such as toilet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by
local body
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Number of

Standards to be achieved

Stack No. Description of stack / source S tack'

S-1 DG set (315 KVA) 1 As per Schedule -lI
S-2 DG set (125 KVA) 1 As per Schedule -l
S-3 DG set (100 KVA) 1 As per Schedule -lI
S-4 DG set (380 KVA) 1 As per Schedule -ll
S-5 DG set (250 KVA) 1 As per Schedule -II

6. Conditions under Solid Waste Rules,__2016:

Sr  Type Of Quantity &
No Waste UoM

Treatment- . | ' Dishosal )

Organics waste Converter
{with composting facility /
Bio dlgester with
composting facility

1 |Wet garbage 220 Kg/Day - Used as Manure

Segregate and Hand

2 |Dry garbage 147 Kg/Day |Segregation over to Local Body for
recycling
3 [Sludge 14 Kg/Day |Dewatering used as manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
Collection, Segregation, Storage, Transportatlon, Treatment and Disposal of
hazardous waste:

SrNo Category No.

‘Disposal

Ltr/A[Reprocessing EZ ;\rtétcr;osr;zsd

Quantity UoM Treatmgn‘t
5.1 Used or spent oil

8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry. '

9. This consent should not be construed as exempticn from obtaining necessary
NOC/permission from any other Government authorities.

10. Project Proponent shall install online monitog
and flow at the outlet of STP

11. Project Proponent shall operate the Or;
biodigestor with composting facility e

the parameter pH, SS, BOD

A,

.
Y
N

[sle Royale by Gera Developments Pvi.Ltd/CR/UAN No.MPCB- CONSENT-UUUUI42139/Indus 14,7746 Page 2 of 8
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Isle Royale by Gera Developments PvE.Ltd/CR/UAN No.MPCB-CONSENT-0000142139/Indus-1d.7746
(14-06-2023 02:53:41 pm) /QMS.PO6_F02/00

12. This consent is issued without prejudice to order passed or being passed in O.A. No
29/2022 filed before Hon'ble NGT, (WZ) Pune

13. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SEAC-I1l/2015/CR-91/TC-3 dtd. 02.02.2017 for construction project on Total plot area
54062.08 Sq.mtr and Total Construction BUA 54605.43 Sq.mtr.

This consent is issued as per communication letter dated 03/11/2022 which is
approved by competent authority of the board.

g?ggigzg Signed by: Dr. J. B. Sang,
7 061 8140 Joint Director (W PC)
14861c2d| For and on behalf of
4b89L520
d4a469cd
3d3bffdf
71135181d

n Control Board

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No.  Date Transaction Type
1 770200.00 [TXN2206002742 27/06/2022{0Online Payment

Copy to:
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

Page 3 of 8
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1)  A] As per your application, you have provided MBBR based Sewage Treatment Plants
(STPs) of combined capacity 120 CMD for treatment of domestic effluent of
119 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

¢ J - cl [J 2 D € —id ¢
»
§ c

1 pH 5.5-9.0

2 BOD 10

3 COD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks. for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

J 4 L

0 (Jtc [)
1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 140.00
3 Process_ing Yvhereby water gets polluted & poliutants 0.00
" lare easily biodegradable '
4 Processing whereby water gets polluted & pollutants 0.00
" lare not easily biodegradable and are toxig === :

5) The Applicant shall provide Specific Wa )] N r\system as per the
“undl,-ﬁ,r to time.

sle Royale by Gera Developmen S P
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:
1) As per your application, you have provided the Air pollution control

(APC)system and erected following stack (s) and to observe the following fuel
pattern-

APC System  Stack Type

Stack . . . Sulphur
Source provided/prop Height(in of . o,y Pollutant Standard
No. osed mtr) Fuel Content{in %)
DGset | 5 utic DIESEL] 336
s-1 | (315 Enlosure 4.00 70 1 02 | \aida
KVA) Ltr/Hr g/bay
DGset|  acoustic DIESEL 13.44
s-2 | (125 Enlocure 3.00 | 28 1 S02 | oo
KVA) Ltr/Hr gibay
DG . DIESEL]
5-3 |set-100 Q}iﬁ;‘;ﬁ'ﬁe 3.00 | 20 1 502 Ki'[fa
kVA Ltr/Hr g/Uay
DG . DIESEL
-4 |SET-380 E’;Cc?;‘;tj'rce 400 | 76 1 502 |<36/Sas
KVA Ltr/Hr gibay
DG . DIESEL
S5 |SET-250 é‘fccl’g:a'fe 350 | 55 1 502 Kz/ﬁb‘;
KVA | utr/Hr g/ibay

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

|  Total Particular matter ‘Nottoexceed | 150 mg/Nm3 |

3) The Applicant shall obtain necessary prior p”é?hission for providing additional control
equipment with necessary specifications “and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

[sle Royale by Gera Developments Pvi.Ltd/CR/UAN No.MPCB-CONSENT-0000142139/Indus-Id.7746
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SCHEDULE-IHI
Details of Bank Guarantees:
Amt of . . . 'y
Sr. Consent(C2E/C BG Submission Purpose Compliance Validity
No. 20/C2R) P— Period of BG Period Date
Towards O
and M of
Renewal of | po 19 pc?;l:ttrlgln
1 Consent to Ia.kh 15 Days system contineous  131.12.2024
Operate Compliance
consent
conditions.

*x The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.

# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Srno Consent Ag}oﬂugt Submission Purpose Amount of Reason of
" (C2E/C20/C2R)

; BG BG
imposed Perlod of BG Forfeiture Forfeiture

NA
BG Return details

] Amount of BG
$rno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Returned

vivin | OO
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SCHEDULE-IV

General Conditions:

1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring-down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6  Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7  Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

MPCB.
9 The treated sewage shall be disinfected using suitab

‘TsTe Royale by Gera Developments Pvt.Ltd/C
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10 The firm shall submit to this office, the 30th day of September every year, the
environment statement report for the financial year ending 31st march in the

prescribed Form-V as per the provision of rule 14 of the Environmental (Protection)
Second Amended rule 1992,

11 The applicant shall make an application for renewal of the consent at least 60 days
before date of the expiry of the consent.

This certificate is digitally & electronically signed.

‘L3 AdIdX3
18451 'ON O3
VHIHSVHVHYN

ALlD 3NN
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